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the Indian Red Cross Society
Act....”

We changed it into the Indian Red
Cross Society Act. But since the Indian
Red Cross Society Act is really not
applicable to Pakistan, the Law Ministry
advises that those few words may be
deleted.

In clause 9, instead of the word “Con-
vention” it is better to use the word
“Conventions” because that is the gene-
rally accepted term.

It is for these slight amendments that
I have brought back this Bill.

Mr. Speaker: The question is:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Indian Red
Cross Society Act, 1920, be taken
into consideration:

“Claunse 8

(1) That at page, 2 lines 29-30,
the words “constituted under the
Indian Red Cross Society Act,
1920 be deleted.

Clause 9.

(2) That at page 3, line 8, for
word “Convention”, the word “Con-
ventions” be substituted’.”

The motion was udopted.
Rajkomari Amrit Kasr: I beg to
move :

“That the amendments made by
Rajya Sabha be agreed to.”

Mr. Speaker: The question is:

“That the amendments made by
Rajya Sabha be agreed to.”

The motion was adopted.

AGRICULTURAL PRODUCE (DEVE-
LOPMENT AND WAREHOUSING
CORPORATIONS BILL—Contd.

Mr. Speaker: The House will now take
up further consideration of the following
motion moved by Shri Ajit Prasad Jain
on the 9th May, 1956, namely:

“That the Bill to provide for the
incorporation and regulation of cor-
porations for the purpose of deve-
lopment and warehousing of agricul-
tural produce on co-operative princi-
ples and for matters connected
therewith, be taken into considera-
tion.”

Shri Ajit Prasad Jain will continue his
speech.
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Shri Punnoose (Alleppey): Before the
hon. Minister continues his speech, may
1 say this ? We have saved some time by
passing the Constitution (Tenth Aménd-
ment) Bill before the allotted time. The
present Bill is very important and I
would request if the time saved there
could be given over to this Bill.

Mr. Speaker: If it is necessary, let us
try to utilise that time.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Yesterday I was
dealing with the co-operative agricul-
tural productive societies. These co-
operative societies are very important for
the country. So far as I visualise, I do
not consider that the huge, gigantic size
of the collective farm or the State farm
of the U.S.S.R. would be suited for this
country. I think that normally these so-
cieties should be made up of 50 or 100
farmers, who know each other well and
who can work in a co-operative spirit.
Their size may be of a few hundred
acres but not of thousands of acres as
we find in the case of those big farms
in the U.S.S.R. Further, normally they
should be actively worked by cattle
power, and I do not think for a coun-
try like India, mechanisation would be
a helpful thing. In fact, the efficiency
of the Indian agriculture is judged by
the productivity and the employment
potential which it provides, while on
the other hand’in the U.S.A. and U.S.
S.R. they judge the efficiency of a farm
by the fewer labour hours needed per
acre of production.

The future of Indian agriculture, as
I visualise it, would be large farmers
working their own farms, and small and
medium farmers being joined to the co-
operatives. As I said, these co-operatives
have not been tooymuch of a success
up till now, but we want to create a
proper climate.

Yesterday I gave some details of the
co-operative machinery which will pro-
vide credit and also make supplies to the
farmers and market their products. In
the case of co-operative societies, they
should  have the highest precedence in
getting their credit. The House is also
aware that the First Five Year Plan ac-
cepted the principle of ceiling. That
principle is going to be implemented with
greater vigour during the Second Five
Year Plan, and one of the incentives
which can be provided to these co-opera-
tive productive societies is that any land
which may be available to the village
community as a result of the imposition
of ceiling or otherwise must preferably
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go to these co-operatives productive so-
cieties. I am hopeful that with greater
efforts these co-operative societies would
prove a success. In fact, much of the
success of our planning depends upon the
increase in agricultural production. Un-
less the medium and the small farmer
is organised in the form of a co-opera-
tive society, he will not be in a position
to take advantage of the scientific and
technological researches. Productivity
will not reach the optimum level. I attach
very great importance to this. As I men-
tioned on another occasion we want to
benefit by the work that they have done
in China in organising the co-operative
societies. The Government of India is
shortly going to sponsor a team to study
how the co-operatives have been organis-
ed there. We may perhaps not be able
to adopt all that they have done. But I
hope that as a result of our study of what
they have done in China we shall be in
a position to help in the organisation
of these societies.

There is another aspect of these co-
operative activities—introduction of co-
operative system in the processing.
Past experience shows that the
factories which were engaged in
the processing of agricultural pro-
duce in large quantities advanced
money at the time of the sowing of the
crop and they kept some sort of a lien
on the produce. Many times the crop
is bought at concessional rates. When
these farmers are organised in the form
of co-operatives it would be appropriate
to do co-operative processing. We have
already taken some action to organise
co-operative processing societies and
we have met with a certain amount of
success. 1 think it would be possible to
do this with the proper climate generated
in the country. Further, these co-opera-
tive units will develop the countryside
50 that the purely agricultural economy
of the countryside may be varied by the
development of industry. The focal point
of these co-operatives is going to be the
farmer, in particular the medium and
the small farmer who had hitherto been
neglected. The primary credit society
will form the base. It will on the one
hand deal with the hierarchy of credit
societies, the apex bank and the Central
Bank. It will have connection with the
co-operative marketing societies and the
apex co-operative marketing society. It
will also provide a link between the
countryside system of warehousing. Al-
though the processing and the productive
agricultural societies will not directly be
connected with the primary credit
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co-operative society, yet, in working, I
hope that there will be harmony bet-
ween the processing and the agricultural
productive societies and the rural cre-
dit societies. The idea is to create an
integrated system of co-operation which
would promote marketing activities in
the country side. This system of co-
operation is not conceived in the spirit
of a colossal monolithic structure. This
is meant to be a well-planned and well-
balanced architecture. At the top the cre-
dit activities will be organised by the
Reserve Bank and the economic acti-
vities by the Ministry of Agriculture.
There would be a large amount of co-
operation between the Reserve Bank
and the Ministry of Food and Agricul-
ture in determining the policy and in
bringing about the well-needed co-opera-
tion between the two activities. The
State Government will feature very larg-
ely in these activities. The hon. Mem-
bers are fully aware that co-operation
is essentially a State subject. It is on
the State List. While the Government
of India may undertake the responsibi-
lity of laying down their policies for the
whole country and for providing finan-
ces, the implementation will be the
responsibility of the State Governments.
Both the Reserve Bank and the Govern-
ment of India will co-operate with the
State Governments and depend upon
them for the implementation of these
schemes.

At the bottom there will be a large-
sized co-operative society which will link
up all the various activities—the rural
credit activities, marketing activities,
warehousing activities, etc. There will
also be co-ordination between the pro-
cessing and the productive societies. In
order to achieve this colossal task, full
co-operation and co-ordination between
all these organs are necessary. No co-
operation can ever be successful until
it stimulates the people to do productive
activities. I am very glad to inform the
hon. Members that the Indian Co-opera-
tive Union has all along been associating
itself during the course of the delibera-
tions and the recommendations of the
Rural Credit Survey Committee. The
Union has made some very useful sug-
gestions which we have accepted. I hope
it will be possible for us to enlist its
co-operation to the largest extent pos-
sible in this very important sphere of eco-
nomic activity by which I think the
countryside will be rejuvenated. There
will be larger production and more equit-
able distribution and the people of the
countryside will become more self-de-
pendent.



7851 Agricultural Producs

[Shri A. P. Jain]

Perhaps the question may arise as to
why we are creating this corporation and
the board which are going to be autono-
mous. The House is aware that in a sys-
tem which has to depend upon the volun-
tary co-operation of a large number of
people and in which some commercial
working also comes, such a system can
best be worked when there is a certain
amount of elasticity. If this scheme were
worked departmentlly, perhaps, there will
be delays and irritation and the much-
needed elasticity may be wanting. It was
for these reasons that the Rural Credit
Survey Committee recommended the
creation of the board and the corpora-
tion. Nonetheless, the Government of
India, through the Reserve Bank and the
Ministry of Food and Agriculture, will
have the right to issue directions on mat-
ters of broad principles. The Govern-
ment of India, through the State Govern-
ments, will also participate in the share
capital. Although the share capital would
be fifty per cent, the number of directors
nominated on the board will be only 33
per cent. It is not intended that the
directors nominated by the Government
will interfere with the day-today adminis-
tration of these societies. They will gene-
rally confine themselves to the larger
financial and policy questions. Therefore,
the idea is that, while the State should
render the greatest possible co-operation
to the development of the co-operative
system in the country, the interference
by the Government should not go to the
length of hampering or retarding the
development of the co-operative system
on a voluntary basis.

We have been very often talking of
the socialist society. In fact, that is our
goal and ideal now. Our economic acti-
vities fall essentially into three sectors :
the public sector, the organised industry
and the peasant and the small industrial
worker at the base. The peasant and the
small industrial worker at the base con-
stitute about 70 per cent of our popula-
tion. That sector contributes, I believe, a
little more, or may be about half of our
national income.

The two great attributes of a social
society are larger production and the
equitable distribution of that production
so that the inequality betwen the higher
income and the lower income may be re-
duced. While the functioning of the
public sector will mop up the profits of
the enterprise and the rich and the poor
will alike benefit from it, the working of
the small individual sector at the base
on the co-operative basis will bring the
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results of the scientific and technologicat
researches within the reach of the small
man. It will also organise them econo-
mically. It will give them a proper opera-
tive unit which will result in larger in-
come. Therefore, I think, the organisa-
tion of these small workers both in the
field and in the factory on the basis of
co-operation is an essential step to the
achievement of the socialist pattern of
society and for the reduction of the in-
equality between people with a large
amount of wealth and men with smaller
incomes.

I hope, Sir, that the House will lend
its full support to this very beneficial
measure which I have the honour to
move.

* Mr. Speaker: Motion moved:

“That the Bill to provide for the
incorporation and regulation of cor-
porations for the purpose of deve-
lopment and warehousing of agri-
cultural produce on co-operative
principles and for matters connected
therewith be taken into considera-
tion.”

There are two amendments to this,
both for reference of the Bill to a Select
Committee, one by Shri K. C. Sodhia
and the other by Sardar Igbal Singh.
Now, let us hear Shri K. C. Sodhia.

Shri K. C. Sodhia (Sagar): Mr.
Speaker, Sir, I crave your indulgence
for my submissions. My submissions are
two.

Mr. Speaker: The hon. Member may
move his amendment.

Shri Kasliwal (Kotah-Jhalawar) Sir,
may I know how many hours you pro-
pose to allot for the general discussion
stage and how many hours on clauses ?
I raise this question because there are
a large number of amendments.

Mr. Speaker: What is the hon. Mem-
ber’s suggestion ?

Shri S. S. More (Sholapur): What is
the total time allotted for this Bill ?

Mr. Speaker: Six hours.

Shri Kasliwal: That is not enough, in
view of the large number of amend-
ments.

Shri Asoka Mehta (Bhandara): Sir, I
submit that more time will be needed
for this. It is a very important Bill and
there are amendments to 32 clauses.
There are in all 126 amendments already
tabled. It is not as if a few clauses are
sought to be amended. As many as 32
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<clauses are affected by the amendments,
and as I said, there are a large number
of amendments also. It is also neces-
sary, looking to the ground that has
been covered by the Minister, that we
should have a detailed general discus-
sion and also spend more time at the
consideration stage.  Therefore, six
hours is not enough.

Shri S. S. More: I may further make

a submission. As far as the time allow-

ed to the speakers is concerned, even at

the consideration stage it should be pro-

perly distributed among the various in-

terests, because this is a measure which

- will vitally affect a major part of our

people and all of us want to have a
say.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): Six hours is not at all
sufficient, Sir. This is a measure which
is going to affect 70 per cent of our
populatiop. In dealing with such a mea-
sure, why should we be in a hurry and
try to finish the whole thing in six
hours ?

Mr. Speaker: Then, shall we have a
couple of hours more ?

Shri S. S. More: I should like to know
on what principle the Business Advisory
Comnmittee proceeded to allot the time
now allotted to it.

Mr. Speaker: The hon. Members
there, read the Bill and in their judgment
six hours are enough. That is the maxi-
mum that was proposed and accepted.
Therefore, if hon. Members now feel
that it is not enough, we will try to
allot more time. The hon. Members who
are in the Committee always consult
their other friends before they give their
opinion.

Shri S. S. More: We have no friends
in the Business Advisory Committee.

Mr. Speaker: It is no good always tak-
ing up such matters at this stage. When
the report of the Business Advisory Com-
mittee is adopted, then at least hon.
Members must have looked into it. Every
hon. Member cannot be in the Com-
mittee; otherwise it will be a Committee
of the whole House. Representatives of
the various groups are invited. If any
hon. Member is not represented, when
the report is adopted let him raise his
point. -

Shri S. S. More: That again becomes
a very unpleasant task. We rely on
vour discretion rather thar on the ver-
dict of the Business Advisory Commit-
tee.
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. Mr. Speaker: What I am saying is, it
is better to dispose of these matters when
the report is adopted. That should be
done as far as possible, except in extra-
ordinary circumstances. Every time,
whatever the Business Advisory Com-
mittee does is changed, not at the stage
when it can be changed, but after all the
stages are over and when the actual mat-
ter is taken up. Then it is rather difficult
to make any change. We have got other
work also. If there is no pressure of work
I do not mind sitting day and night with
one Bill. Then there is absolutely no ob-
jection. That is not the case now. Other
work is pending. 18 hours have been set
apart for the Representation of the Peo-
ple (Second Amendment) Bill. Therefore,
in view of these circumstances, hereafter
hon. Members will try to move amend-
ments at the stage when the matter re-
garding adoption of the report is brought
before the House. I believe notices of
the meetings of the Business Advisory
Committee are put up on the notice
board. Therefore, hon. Members must
consult their friends. All these safeguards
are there, but in spite of all these, if the
time has still to be extended we will
certainly do it.

Shrimati Renu Chakravartty (Basir-
hat): In that meeting of the Business Ad-
visory Committee, neither myself as re-
presentative of one group, nor Shri
Asoka Mehta representing his group were
present. Therefore,—may be I feel guilty
personally for not attending the meeting
—1I would say, this being a very import-
ant Bill surely we would have urged for
more time if we had been present at the
meeting.

Shri Kasliwal: The hon. Minister him-
self has taken one hour now.

Mr. Speaker: I am prepared to allot
two more hours.

Shri Asoka Mehta: Even if the Busi-
ness Advisory Committee has allotted
time, no one expected so many amend-
ments to be tabled and so much interest
evinced in the Bill. After all, the House
can ultimately decide the allotment of
time when it has before it all the amend-
ments to the Bill.

Mr. Speaker: What is the hon. Mem-
ber's suggestion ?

Some Hon. Members: 12 hours.

Shri Asoka Mehta: I would suggest at
least 10 hours for this Bill.

Shri S. S. More: The whole of tomor-
TOW.
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Mr. Speaker: I am prepared to sit for

two hours more. Then let us consult the
Minister for Parliamentary Affairs. If we
want more than two hours, then let a
formal motion be moved. Now, assuming
we get two more hours, we will have 5%
hours today up to 5-30 P.M. If hon.
Members are willing to sit for half an
hour more, we will sit up to 6-0 P. M.
and that will give us 6 hours today, in
addition to the one hour which the hon.
Minister has already taken. That means
we will require 3 more hours tomorrow.
But how is this time to be distributed
over the general discussion and the
clause-by-clause consideration ?

12 NooN

Shri Kasliwal: Five hours are needed
for general discussion alone.

Shri Asoka Mehta: Half and half—
that is, five hours each for consideration
and for clause-by-clause consideration.

Mr. Speaker: That will be all right. So,
the whole of this day will be devoted for
general discussion of the Bill and for the
clauses we will devote three hours to-
MmOITOW.

Shri S. S. More: If we have a full
general discussion at this stage, possibly
i ill not

the discussion on the clauses will
take very much time.

Mr. Speaker: Therefore, we will de-
vote the whole of this day for general
discussion, unless of course the discus-
sion finishes up earlier. We will have a
formal motion moved. We will come to
an understanding that three more hours
will be devoted to this tomorrow. The
whole of today, in addition to what has
been already spent plus three hours will
be the total time for this Bill.

Now that the Minister of Parliamen-
tary Affairs has come, I would let him
know the position. There is a suggestion
that some more hours ought to be given
for consideration and also for the clause-
by-clause consideration of this Bill. It is
pointed out that there are 126 amend-
ments received so far. The hon. Mem-
bers, interested as they are in so many
fields such as marketing, warehousing
corporations and so on, want some four
more hours for this Bill. I suggested that
in addition to the time already taken,
nearly an hour, we can devote the whole
of this day even sitting till 6 o'clock,
for the general discussion of the Bill,
in addition to the one hour already taken.
We will have three more hours tomor-
row also and finish it. There are a num-
ber of amendments. It is an importamt
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Bill and a number of hon. Members
are interested. Amendments have been
tabled by Members from various sides
of the House. Therefore, formally, the
hon. Minister of Parliamentary Affairs
will move that the time allotted for this
:ill may be extended by, say, three more
ours.

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinba): The pro-
gramme for the rest of the session has
already been announced. So, unless the
House agrees to sit every day, from to-
day, till 6 o’clock, the time-table will be
completely upset. Unless, of course, the
hon. Members find it inconvenient to sit
in the House beyond 5-30, though the
Chamber is air-conditioned.....

Mr. Speaker: We sat till 8 o’clock for
finishing the Hindu Succession Bill the
other day.

Shri Satya Narayan Sinha: Of course,
that was different. However, if the House
agrees to sit till 6 o’clock every day till
the 31st May, it would not be difficult
to adjust the programme. Then we can
finish the whole work by the 31st.

Mr. Speaker: So, the general arrange-
ment is, except in exceptional cases, the
House will continue to sit till 6 o’clock
till the 31st. For this Bill, about three
more hours will be added, so that the
whole of this day may be taken up for
general discussion and tomorrow we will
take up clause-by-clause consideration
and finish the Bill.

Shri Satya Nayaran Sinha: We will
agree to it.

Shri Kamath (Hoshangabad) Instead
of sitting daily till 6 o’clock, we might
sit for only three days up to 9 o’clock,
and the Minister of Parliamentary Affairs
might arrange for dinner on the lawns
of Parliament House.

Shri S. S. More: We will have to in-
crease his salary.

Shri K. C. Sodhia: The importantce of
this Bill is very great indeed and I should
congratulate the Minister of Agriculture
on the strenuous efforts that he is going
to make by means of this Bill for the
amelioration of the condition of the
masses of India. I have seen through the
Bill and I have read it thrice and 1 will
confine myself only to the intricacies and
the complexities of the Bill.

1 shall first make certain general ob-
servations about the way in which things
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are going to be managed and adumbrat-
ed in this Bill. The first thing that I want
to bring to the notice of this House that
this Bill also seeks to modify the Reserve
Bank of India Act by clause 55 of the
Bill. Now, my objection is that in one
Bill you cannot have omnibus powers
to revise or to amend other important
Acts passed by this House already.
Therefore, my objection is that this pro-
vision to modify the Reserve Bank of
India Act by clause 55 of the Bill should
be removed, and it should be done sepa-
rately. The Reserve Bank of India Act
xght be amended otherwise than by
s B

There is a Board constituted by this
Bill. I have looked into the constitution
of the Board. I want to bring to the
notice of this House that the co-opera-
tive movement has been in existence for
the last 60 years in this country. The
previous Central Government were, and
the State Governments and the present
Central Government are all intent upon
having these co-operative Societies in a
prosperous condition and to enable them
to establish their proper place in the
country. Indeed, I am quite convinced
that unless we have got co-operative
societies in this country and the farmers
take to the co-operative method for rais-
ing the crop and processing them and
selling them, they cannot improve the
existing conditions. But then we have to
see what are the proper ways in which
this co-operative movement can spread.
Indeed, for the last 60 years, we have
been trying our best towards this end,
but still we have not been bringing it to
the desired level. That itself shows that
there is something wrong in our very
approach to the problem. I have been
thinking hard about it, because I come
from the ranks of farmers and I am ap
active farmer, and I gave much of my
time to this problem, and I found that
the thing that stood in the way of the
spreading of this movement in the country
is that from the very beginning this
movement has been running under the
leading strings of the officers. In fact, so
many reports have laid emphasis on this
point, namely, so long as movement
is not given a free way and the energies
of the people do not find a proper place
in it, there is no hope of any success in
this movement. If we look to this Bill,
we will find that the same official strings
are being attached to the vast attempts
on the part of the Ministry to resuscitate
the co-operative societies and the co-
operative movement.
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We find that the Board which consists
of 20 members, will have 13 officials
and 7 non-officials. Now, out of the 13
officials, ten are officials to be nominated
by the Central Government. There is to
be one representative of the Reserve
Bank and there is to be one representa-
tive of the State Bank. Though there are
to be seven non-officials, really speaking,
there are only two non-officials as such
—one from the co-operative field and the
other from the economic field. But then,
so far as the general public of this coun-
try is concerned, the general public will
have no connection with the Board what-
soever.

In the Statement of Objects and Rea-
sons, it has been pointed out that this
Bill is going to give effect to the recom-
mendations of the Rural Credit Survey
Committee. That Committee have recom-
mended that this Board should have an
advisory council and the advice of that
council should be available to this Board
from time to time. But I find that in
the Bill na.mention has been made about
that council. In fact, if we closely look
into the provisions of the Bill, we find
that both in the Board and the Corpora-
tion, only the Secretary of the Food and
Agriculture Ministry will be the adminis-
trator of the whole thing. If we want
that a people’s movement should pros-
per, then the administrative machinery
for that movement ought to have non-
official elements in it. That is my sub-
mission. If it is not a machinery which
is suitable to the ends that we want to
achieve, we cannot succeed in our efforts.

This Board will function through this
Corporation and also through the other
co-operative societies. I want to know,
if the Warehousing Corporation is to be
the agency of this Board, for what are
the other co-operative societies going to
be used ? I find that the Board is going
to meet once in a year only, and that the
Executive . Committee, consisting of 7
members mentioned in clause 10, is
going to manage the whole affair, If
official things are going to be done in
this official way, how are we to expect
that we are going to give strength to the
co-operative movement, as is conceived
to be the people’s movement ? Therefore,
my submission is that in this Bill there
should be a provision for an advisory
council, along with the Board and the
Corporation.

About the finances, I find that the
Ministry can increase or decrease it and,
therefore, on that score I do not have
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much comments to offer. I find that
Rs. 5 crores are going to be given as
non-recurring grant and Rs. 5 crores
a year for a period of five years. That
means that Rs. 30 crores will be the
funds of the Board. Out of this, accord-
ing to my calculation, Rs. 15 crores are
to go to the Warehousing Corporation
and Rs. 15 crores to the Board. As I have
already submitted, because in the matter
of finances, the Warehousing Corpora-
tion has been given ample power to
secure funds from the Reserve Bank and
also the Government—they can sell de-
bentures and other things—I have got
no objection whatsoever regarding the
funds being allotted to them.

The Warehousing Corporation estab-
lished under this Bill is going to make
purchases of grains on behalf of the
Central Government. That is to say, this
Warehousing Corporation is going to be
the purchasing agency of the Central
Government in the matter of purchases
of various grains. We have got experi-
ence of how the purchasing machinery
has fared last year and the year before
last. We know that corruption and all
sorts of undesirable things are being
practised in connection with the purchase
of grains on behalf of the Government.
It was said that if the purchasing agency
was given some money, it would pur-
chase grains at the price fixed by the
Government, although the grains would
pot be worth that price and could be
brought in the open market at a much
lower price. If a single individual officer
purchasing grains on behalf of the Gov-
ernment could do that—although there
were murmurings on all sides, nobody
could bring definite complaints to the
notice of the Government—what do you
think the Corporation and the societies
working under it will do? How are we
going to check the underhand dealings
practised by these societies and corpora-
tions and other set of people on whom
no individual responsibility could be
fixed ? Therefore, my submission is that
if we are going to give to this Warehous-
ing Corporation the power of making
purchses of grains on behalf of the Gov-
ernment, we should insert a provision
in the Bill itself whereby the activities
of this Corporation or its agents can be
kept under check, so that the farmers
may get the proper price for their pro-
duce.

Mr; Speaker: Hon. Members will have
an eye on the clock.

Shri K. C. Sodhia: With your permis-
sion, I will take only five minutes more.
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I was just submitting that we have to
put in the Bill itself some check on the
various purchasing activities of this Cor-
poration so that the farmers might get
the proper price for their produce.

In one of the sections of this Bill, it
has been said that if the warehousing
corporation is not successful, the Gov-
ernment will wind it up and its assets
will be taken by the Government and the
society and the corporation will become
non-existent. For the creation of this cor-
poration, the Ministry comes to this
House and requires its approval for the
Bill. When the corporation is going to
be wound up, there is no mention of
bringing that matter before the House to
obtain its sanction. I object to this. 1 say
that if the winding up of the corporation
comes up,—I do not wish that it should
come about; but the Ministry itself has
provided for the winding up—the matter
should come up before this House and
all facts and figures and records must be
placed before this House and the sanc-
tion of this House ought to be taken for
that process. I want the House to consi-
der this matter.

There is one thing that I want to bring
to the notice of the House. Every origi-
nal Bill ought to go to a Select Com-
mittee. We take all the Bills in the House
and for want of time, get them passed
without looking into the complexities
properly. In this way, the work of the
Ministry becomes rather complex and a
great responsibility is thrown upon the
Ministry. It is necessary that Bills like
this should be referred to a Select Com-
mittee by the Minister himself. These are
my grounds for bringing forward this
motion for sending the Bill to a Select
Committee so that there may be a care-
ful examination of the provisions of the
Bill, so that they may make suggestions
and amendments as are considered
necessary. But, I am told that now we
are at the fag end of the sesssion, that
there is so much of business to be done,
that unless we hurry up, we are not likely
to finish that business and so I am ad-
vised that I need not press my motion
for reference to the Select Committee. 1
feel there is force in that argument.
Therefore, I am not going to press this
motion for reference to a Select Com-
mittee. I may be permitted to do so by
the House.

Mr. Speaker: I am not placing it be-
fore the House at all. There is no ques-
tion of withdrawal. Some point was
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raised before he even moved it.

Sardar Igbal Singb. Is he moving his
motion for reference to a Select Com-
mittee ?

Sardar Igbal Singh (Fazilka-Sirsa): 1
am not. But, I want to say a few things.

Mr. Speaker: I will call him; I will
give him an opportunity.

Shri S. S. More: Has Shri Sodhia with-
drawn his motion ?

Mr. Speaker: He says that he does not
press.

Shri S. S. More: Some of us are in-
terested in making a very earnest appeal
to the Minister concerned for sending
the Bill to the Select Committee. If the
two Members who have tabled the neces-
sary motions are allowed to withdraw,...

Mr. Speaker: There is no question of
allowing them to withdraw.

I am not putting the motions to the
House, because they have not been
moved.

Shri S. S. More: Our suggestions will
be hanging in the air. That is my sub-
mission.

Mr. Speaker: What can I do?

Shri N. B. Chowdhury (Ghatal): Mr.
Speaker, in spite of its various defects,
this Bill,....

Mr. Speaker: I forgot to mention' that
since we have fixed certain time-limits, I
would like the House to agree to some
kind of time-limit; not that I want to
impose. I think the time may be 20
minutes for the spokesmen of 4he various
groups and 15 minutes for others, at this
stage. Of course, then the clauses would
be taken up.

Shri N. B. Chowdhury: I was saying
that in spite of the various defects, on
the whole, this Bill for the development
and warehousing of agricultural produce
will be welcomed by the country, al-
though I must say that the measure of
its utility cannot be properly assessed
until we have witnessed the Govern-
ment’s performance in this regard. The
Bill has come not only against the back-
ground of the Second Five Year Plan
with more emphasis on co-operation, and
against the background of the Rural Cre-
dit Survey and socialistic pattern of
society, but also against the background
of wide fluctuations in prices, specula-
tion rampant in the country, serious rise
in prices of essential commodities and
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Government’s inapt handling of the sit-
uation.

It is unimaginable that there can be
any kind of a p'an worth the name in
the interests of the people without plan-
ned production and supply of commo-
dities essential to the life of the com-

' munity, without a guaranteed supply to

industries to keep them going, without
sufficient safeguards against possible
emergencies like drought, flood, etc.,
and also without insuring society against
the machinations of speculators and other
unscroupulous persons. It is not that this
idea of warehousing has just come up
today on the eve of the Second Five
Year Plan. This idea has been emphasis-
ed by various Commissions and Com-
mittees that went into this question of
marketing, and rural indebtedness in our
country. There was a Royal Commission;
then the Agricultural Finance Commit-
tee, the Rural Banking Enquiry Commit-
tee and lastly the Rural Credit Survey.
They have all emphasised this aspect of
our agrarian economy.  What is the pre-
sent condition? The peasants have to take
advances from money lenders or traders-
cum-money lenders and at the harvest,
they have to sell their produce at less
than market prices prevailing at that time.

In this connection, I would like to
refer to the All India Rural Credit Sur-
vey Report and state how they have
pointed this out. With regard to jute
which is grown mostly in my State, it has
ben said: on page 100:

“Before the fibre can be used by
the factory it has to be graded,press-
ed and baled and these functions are
carried out by intermediaries who,
incidentally, in fixing the cultiva-
tor’s terms, take advantage of his
unfamiliarity with the technical as-
pects of grading and ignorance of
the prices commanded in the whole-
sale markets.”

On page 102, it has been pointed out:

“....the marketing of agricul-
tural produce is largely in the hands
of a body of men, who as distin-
guished from Government and the
co-operatives, represent private in-
terests, and who control both the
source of credit and the disposal of
the produce. Often enough, there-
fore, the cultivator’s position is that
of having to bargain, if he can,
with someone who commands the
money, commands the credit, com-
mands the market and comes with
the transport.”
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In this connection, there is reference
to my district also. It says:

“In Midnapore, 54 per cent of
the money-lenders were reported to
be traders also.”

“The major part of the borrow-
ings from the private money-lenders
was at rates of interest exceeding 18
per cent in both the districts. The
credit supplied by the Government
and the co-operatives accounted for
only about 2 per cent. of the total
credit in Malda and Midnapore.
The increase in debt per cultivating
family during the year, considering
only cash borrowings and repay-
ments, was of the order of 94 per
cent. in Malda and 203 per cent. in
Midnapore.”

So, it was 203 per cent. in Midnapore,
the district to which I belong. Being
born in a poor peasant family of that
district, I know the agonies of the pea-
sants there. How to remedy the situation?
It is the case not only in West Bengal.
In Malabar it is pointed out that about
53 per cent. of the producers have to
take advance from the traders, and they
have to sell 93 per cent. of their pro-
duce to the traders. In India most of
the produce is sold in the village to the
traders, and the producers themselves
sell only a very small quantity direct to
the consumer. In such a situation there is
sufficient scope for speculators, middle-
men and other unscrupulous traders to
exploit the peasantry.

Even if you go to other States, the
situation is the same there. In Andhra
there is the Imperial Tobacco Company.
Go to Guntur. There you will find the
same situation prevailing. They have to
take advance for tobacco and then they
will be forced to sell it at a much lower
price than the price they could have
reasonably expected.

It may be said that there are hats and
bazaars, but we know that as the hats
and mandis are there, there are also the
adatyas, the dalals and the pharias who
command these markets. So, there was
this proposal to establish warehouses in
the First Five Year Plan itself.

Yesterday, the hon. Minister said that
in the past sufficient interest was not
taken in the matter of development of
co-operatives. Of course, there was the
foreign imperialist Government and they
might: have had their reasons not to en-
courage ¢to-operatives. We know in our
country the co-operative movement is
about half a century old. In spite of
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that, what is the actual reason on account

of which it has not made much head-

way ? Except in certain States like Bom-

?:3' and Madras we find it has practically
iled.

There had been warehousing Acts in
several States. So far as I know, at the
time the enquiry was made, at least seven
States had passed warehousing Acts, but
due to various factors they could not
succeed. I tried to find out the reasons
for the failure of this movement. I find
that this is due to party interests being
given preference over the interests of
the co-operatives, various kinds of intri-
gue, rivalry, financial difficulties, hap-
hazard growth, benami transactions, lack
of initiative, nepotism, reluctance to dis-
burse loans to persons who had been the
private debtors of the directors who hap-
pened to be moneylenders or traders
themselves etc. So, this position has been
clearly pointed out by the Rural Credit
Survey Committee. It has been discussed
so many times in this House. So, I need
not take much time on that.

In this country where not only 50 per
cent. of our national income is derived
from agricultural production but 70 per
cent of our people depend on it, what
is the condition of this 70 per cent? It
has already been pointed out by the
hon. Minister that about 75 per cent. of
our peasantry have less than economic
holdings. It has been said that after the
fixation of ceiling or the land reforms, if
land is available, then the Government
will form co-operative organisations of
the agricultural workers or persons hav-
ing uneconomic holdings and that
through these co-operatives the Govern-
ment will deal with this question. In the
draft Second Five Year Plan there is a
chapter on co-operatives, and they have
pointed out that whatever you may do at
the top or at the higher level, unless you
strengthen the base, it is very difficult
to develop this movement. It has been
said:

‘... the strength of co-operation
comes from relatively small and
homogeneous groups which function
effectively. If strong primary units
exist at the base, effective organisa-
tions can also be built at higher
levels.”

Yesterday the hon. Minister gave the
instance of China where it has been said
there has been a phenomenal progress
and where there now exist twelve lakhs
of co-operatives. It is not that in our
country the number of co-operatives is
very small. In this draft itself it has been
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pointed out that we have even now a
large number. I have added up the
various types of co-operatives and it
comes to 1,87,000 and their membership
is 85 million. So, how is it that in spite
of the existence of a large number of
co-operatives—not as many as in China
or as large a number as we need, but
still a large number—they are not mak-
ing headway, they have not been success-
ful. This is because of the lack of an
integrated policy, because of the lack of
encouragement from Government on
proper lines. When the hon. Minister
said that there was indifference or lack
of interest on the part of the imperialist
rulers, can we not bring this charge
against the Congress Government that
they were also not taking sufficient in-
terest in this matter during the last nine
years of their rule ?

In the First Five Year Plan there is
this provision. The Planning Commis-
sion’s recommendations are there. Those
recommendations were adopted by this
Parliament. The people of this country
took this adoption as a collective promise
of their representatives. The Government
could not fulfil that promise. In this
situation certainly this House and the
country would be justified in demading
an assurance on the floor of this House
from the hon. Minister that the provi-
sions of this Bill would be taken with
greater seriousness and that the promise
that he has given already in connection
with this Bill would really be fulfilled.

Then, I come to some of the provi-
sions of the Bill. It has been said that
Government is going to set up a Central
Board, and this Board will organise the
Central Warehousing Corporation. There
is also a provision for State Corporations.
We have seen in the case of the village
industries and several other matters like
refugee rehabilitation that the States have
failed to utilise the money given by the
Centre. So far as the State Finance Cor-
porations are concerned, in West Bengal
there is Birla and other big people in
it and we do not know what progress
has been made. Particularly the
small-scale industries have not been
given the kind of help which
they deserve and which these or-
ganisations are expected to give
them. So, in the case of these State ware-
housing corporations, what is the gua-
rantee that they will fulfil the promise ?
What is the type of organisation, co-or-
dination or integrated scheme which
would fulfil the promise that has been
given here?
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Another thing that I would like to
point out in this connection is that in
this Bill there is a provision for the re-
presentation of various interests on this.
Board. So far as the Central Corpora-
tion is concerned, there will be certain
categories of interests represented there,
but there you will find that a very small
portion has been allocated to the co-
operative sector, although there will be
representatives from the Finance Minis~
try and other financial institutions—we
do no know what it means exactly. Is
there not the danger that through such
loop-holes speculators who are utilising.
bank money today, and about which the:
Reserve Bank has issued some circular,
will again utilise these organisations ? So-
that, unless sufficient safeguards are there:
to provide against this, this measure can-
not be worked smoothly and will not
yield the results expected of it.

Regarding the State Corporations, I
have certain amendments with regard to-
these provisions which I propose to move
at the time of the consideration of the
clauses, but at this stage I would like to:
point out that although at the central
level there has been some provision for
the representation of the interests of co-
operatives and other organisations, at the
State level there is no such provision.
What is the idea behind limiting the
shares to the Central Government and
the State Government only ? Then, it
becomes only a State concern. I am not
opposed to a State trading concern. In
fact, we have been pleading for it for a
long time, and we are glad that Govern-
ment have accepted our demand par-
tially. But since you are going to en-
courage co-operatives, and you are call-
ing it development on co-operative lines,
what is the harm if at the State level you
give some representation, so far as the:
share capital is concerned to the co-
operative organisations in the State, such
as the provincial banks, the cent_ral
banks, the co-operative scieties marketing
societies and so on ? It is these organisa-
tions which will have to take a more
active part in the organisation of co-
operative societies and the co-ordination
of the activities right up to the village
level. So, unless certain changes are made-
in this Bill in this respect, it is very diffi-
cult to achieve success through this
measure. .

I want to point out one other thing,
pamely that in our country there has
been an uneven economic development
of the different regions. Even the Rural
Credit Survey Committee have divided
the country into two areas. Some
areas are called subsistence areas,
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while others are called cash-crop areas.
This has been done on the basis of the
principal crop grown. It has been point-
ed out that of the total sown area, about
75 per cent comes under foodgrains and
cereals, and only 25 per cent. under
commercial crops. But the value of
the produce of 25 per cent. of the
land by way of commercial crops is
equal to that of the cereals produced
from 75 per cent. of the land.

So, it is very necessary that while or-
ganising these things on a co-operative
basis it should be seen that proper consi-
deration is given to the location of the
godowns and warchouses, so far as the
areas growing commercial crops are
concerned.. There are cotton-growing
areas, jute-growing areas, and tobacco-
growing areas and so on. In this connec-
tion, I might mention that my own State
is one of the States which grow mostly
jute. It is very necessary that there should
be warehousing facilities provided for
the jute-growers, so that the brokers or
the agents of the jute mills who are now
mulcting the peaSants in every possible
way and cheating them as much as pos-
sible may be prevented from doing so.

For instance we find that in U.P., they
grow a sufficient quantity of mustard
seed and there are certain States in the
south which grow groundnut and other
oilseeds. And from these States, these
articles come to West Bengal. But there
is a large variation in price, because cer-
tain parts of our country are in a posi-
tion to grow more cash crops, whereas
the people living in other parts have got
to purchase those things at a very high
rate. In this situation, it is necessary that
the price factor also should be taken into
consideration.

So far as warehousing facilities are
concerned, there should be provision for
cold storage, in order to preserve such
things as potato. Since in my State there
is a very large demand for it, the potato
dealers exploit the growers very much.
‘When the growers have to buy potato
seeds, they have to buy it at the rate of
Rs. 25 to Rs. 30 per maund, but when
it comes to a question of their selling
their produce, they can sell it only at the
rate of Rs. 4 to Rs. 5 per maund. In
order to remedy this situation, it is very
necessary that commodities like this also
should be included within the purview of
this Bill. We do not know whether these
things should come under the expression
“foodstuffs’, and whether they have been
included among foodstuffs. But we hope
that in case they have not been included.
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they will be included at least now in
the expression ‘agricultural produce’ so
that accommodation can be made avail-
able for these things also in the ware-
houses.

During the war period and also the
post-war period, when there was acute
food shortage in the country, we incur-
red heavy losses on account of defective
storage. Even today, we heard how there
was a loss of a huge quantity of wheat
on account of defective storage. It is said
that about 3 per cent of loss is there, so
far as wheat is concerned, in the coun-
try as a whole. When that is the situa-
tion, we find that some suggestions are
there that Government should utilise the
storage godowns, and the private go-
downs which they had utilised during the
post-war period in connection with civil
supplies, rationing etc. But it must be
pointed out that some of these private
godowns are very defective, and already,
Government are paying a very high rent
for them. So, it would not be of much
use to retain those godowns now. I am
told that some of the private people are
interested in handing over those go-
downs to Government, so that Govern-
ment may take them over as warehouses
and so on. I do not know what idea
Government have in view. If they want
to have these warehouses on a perma-
nent basis, then they have to analyse all
these things and then build warehouses
on a permanent basis.

So far as the grants to be made by the
Central Government are concerned, 1
would appeal to the Minister to increase
the amount that has been provided for.
The present provision is very small. It
is only a non-recurring grant of Rs. 5
crores, and a recurring grant of Rs. 5
crores per year over a period of five
years in the beginning. I have asked for
the permission of the President to move
an amendment in this regard, seeking to
enhance the amount. I do not know
whether that permission will be forth-
coming or not, because it has not come
up till now. But I would submit that
unless this sum-is increased, we would
not be able to deal with this vast problem
in a vast country like ours.

It has been stated in the Draft Second
Five Year Plan that only Rs. 46 crores
will be spent on this account, apart from
some Reserve Bank loans etc. So, 1
would suggest that at least here, the
money provided for should be increased.
We are paying so many crores of rupees
by way of interest-free loans to Tatas
and others, and there are financing insti-
tutions also which are giving large
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amounts to various industrial concerns.
But in order to feed these very industries,
in order to insure against famine, such
other parts of the country, in order to
see that our total economy is
strengthened, in order to see that
the results of planning are made
progressive, in order to see that
the benefit of increased economic pro-
duction does not remain cofined only
to the few but percolates to the vast
majority of our peasantry, in order to
organise these co-operative and market-
ing societies on a sound basis, and also
in the interests of nearly 75 per cent.
of our people who depend entirely on
agriculture, it is very necessary that a
larger amount should be provided. Pro-
per arrangement should also be made to
see that the co-operatives are properly
organised and that they do not come
within the grip of moneylenders, the
village shylocks and other such interested
people, in whose grip they have remain-
ed 50 long and have not made it possible
for the common people to derive any
profit so far out of such organisations.

Shri Asoka Mehta: This is an import-
ant Bill not only because it seeks to fill
up a gap in our economy, not only be-
cause it provides for an expenditure of
Rs. 30 crores, but because there are pro-
visions in it, particularly like clause 37,
which would make it possible, as the
Minister has already pointed out, to
make much larger amounts avail-
able for developing marketing pro-
cessing and other allied co-operative
activities in our country.

As far as warehousing is concerned, it
has a long history. I am sure the Minis-
ter is aware that this question was raised
as early as 1885 by the Punjab Govern-
ment. In 1889, the then Secretary of
State for India forwarded to the Govern-
ment of India a tentative scheme for the
introduction of grain elevators, drawn up
by Messrs. Ritchie Stewart & Co. of
Bombay. This question was discussed at
all levels in 1889, but for various reasons
into which I shall not go, the scheme had
to be dropped. But a definite, and 2 kind
of a pilot, experiment was carried out
when a grainelevator was erected by the
Punjab Government at Lyallpur in 1920.
The capacity of the elevator was 100,000
maunds, and Messrs Clements Roberts
& Co. were entrusted with the task of
running it for Government. These experi-
ments were made in the past. They
failed. Why did they fail ? That is one
of the points which needs to be con-
sidered. .
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Secondly, this problem of providing
warehousing facilities is not new. It has
been discussed over and over again by
a variety of committees and commissions.
The Agricultural Commission in its re-

port has devoted considerable at-
tention to this problem. So also
the Central Banking Inquiry Com-

mittee; more so the various Pro-
vincial Banking Inquiry Committees;
they have gone thoroughly into this ques-
tion. If the Minister will look them up
he will find that over and over again they
have said that efforts made at setting
up godowns and warehouses by provid-
ing assistance to various co-operatives
failed to evoke any response.

For instance, in Madras the Provin-
cidl Banking Inquiry Committee in its
report says that the co-operative societies
were given loans for constructing go-
downs, but that experiment was not a
success. The reason was that charges for
storage were felt to be high. The Lyall-
pur elevator never had more than 30,000
maunds for storage, though its capacity
was 100,000 maunds, and the elevator
had to be closed down sometime in 1925
or 1926.

Now the Rural Credit Survey has been
very fortunate. Its report came out at a
time when the constellation of circum-
stances were favourable. I am happy to
find that not only the Imperial Bank has
been nationalised. but now we are tak-
ing the next step recommended by the
Rural Credit Survey. But the point is
that while we try to implement the re-
commendations, we should look into
the history of this question and find out
why in the past efforts made by well-in-
tentioned members of the Government
failed. Care has to be taken to see that
those obstacles either are not permitted
to come up again or if they come up,
we are well armed to overcome them.

As far as agriculture is concerned,
there is a peculiarity which we all
know. The peculiarity, I believe was
very well brought out by the Mysore
Economic Journal when it said that un-
like manufacturers, the farmers buy the
raw materials at retail price and sell the
final products at wholesale price. The
whole process, the whole chain of events,
is completely reversed. While the manu-
facturers buy wholesale and sell retail,
the farmers buy retail and seil wholesale.
That is why the function of marketing,
plays such an important part in agri-
cultural economy. That is the reason
why for the last 50 years or more, all
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‘students of Indian economics, particular-
ly those interested in agricultural deve-
lopment, have given top priority to this
question of marketing.

Here again, it is necessary to under-
stand what are the marketing functions.
There again serious students the world
over have listed these marketing func-
tions into three main groups: the func-
tion of exchange, the function of phy-
sical supply and facilitating functions.
These functions have been further sub-
divided into selling and assemblying,
transportation and storage, financing risk
taking, market information and stan-
dardisation. Every student of this sub-
ject knows that these are the main
functions of marketing. Are we cover-
ing them. Are we statisfying these func-
tions ? Because if we are not satisfying
all these functions, we may again be
faced with difficulties later on.

We have to be careful. In the imple-
mentation of the Act, once it is put on
the Statute-book, we have got to see that
all these functions are fulfilled. We have
also to provide against difficulties likely
to arise, if past experience is any guide
to us in this matter. The Bill seeks to
introduce a very necessary element in
our agricultural economy. A significant
contribution will be made in terms of
finance also. I am happy to find that
the scheme of the Bill is very attractive
and is likely to meet, by and large, the
requirements of the country.

As you know, the scheme of the Bill
tries to divide the resources that are
being put at the disposal of-the Board
into two parts—the national co-operative
development fund and the national ware-
housing development fund. The national
co-operative development fund will have
a two-fold responsibility: firstly, it will
try to build up the Co-operatives at the
bottom and help them; secondly it will
also be in a position to plan and promote
programmes for co-operative societies
for the supply of seeds, manures, fertili-
sers, agricultural implements etc. Which
means that the national co-operative
development fund’s responsibility will be
to lay the foundations on which the other
fund will be able to build up the super-
structure. That is the scheme. Therefore,
unless the foundations are well and
strongly laid, the super-structure will not
be able to achieve very much. Much
greater attention, therefore, needs to be
given, and I hope, will be given by the
Board when it is set up, to this founda-
tional task, the task that has been allotted
primarily and specifically to the Board.
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As far as warehousing is concerned,
there will be Central warehouses, State
warehouses and the rest of it. Here
again, I hope that the idea is not
merely to reduce the opportunities for
profit but also the needs for profit in
marketing. The margin at present, as my
hon. friend, Shri N. B. Chowdhury,
pointed out, is large ; there are large op-
portunities for profit. They have got to
be cut down; there is no doubt about it.
But there are also needs for profits to-
day. They also need to be cut down ;
it is not enough to concentrate on cutt-
g:lg down the opportunities that are

ere.

This Bill merely lays down a skeleton.
The flesh and blood have to be provided.
As far as the skeleton is concerned, we
may have minor differences here - and
there. The skeleton has been set up in
accordance with the recommendations of
the Rural Credit Survey, with which we
are all in general agreement. I would
say that greater attention needs to be
given to how ultimately the flesh and
blood will be provided to this framework
which has been outlined before us.

Here we find that there are a number
of aspects from which this question will
have to be looked into. I believe that in
India, if we take wheat, for instance, 50
to 60 per cent. is marketed in two or
three months after the harvest. The rest
of it is marketed during the rest of the
year. In a country like the United States,
where the figure 1s more or less the same,
the residue works out at the rate of 3
to 6 per cent. I would have liked to know
from the Minister what is the position
here, because there are peak loans in
agriculture. There are peak periods and
facilities can be provided through ware-
housing either to overcome the difficulties
that are created by these peak loads
or to see that the distribution or sale of
the agricultural produce is more evenly
done all over the year.

Even in a country like the United
States which, as you know, does not
believe in socialism, anything between
one-third and two-fifths of the grain
moving through the commercial channels
is handled by co-operatives or co-opera-
tive marketing. It may help us in deve-
loping our socialist pattern, but it is not
an integral part of the socialist pattern.
The Government Yearbook on Agricul-
ture describes the functions as follows:

“The functions performed nearly
always include weighing, grading,
unloading from trucks and unload-
dng from elevators and rail-
road cars or outgoing trucks and
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ck , drying, mixing, blending
and storage. Then there is the im-
portant function of price determina-
tion when ownership of grain is
transferred from the farmer to the
... .buyer”.

These are among the various functions
that are fulfiled by marking facilities
that are cooperatively provided in the
United States of America. Are we going
to cover all these facilities? Are we
going to provide for all these facilities?
If we are going to provide for this com-
plex of facilities, I would like to know
how this whole scheme is going to be
organised. For instance, take these ware-
houses. Naturally there will be some
terminal warehouses. Now, what will be
the cost of performing these functions ?
The question of cost is very important.
If the cost becomes too high, then, as
experiments failed in the past, this will
also fail. The Minister has not told us
what are likely to be the costs. But, 1
find that in the United States, the cost of
receiving the grain, placing it on the ele-
vators and delivering it again to the
owner at the close of the period comes
to 3 to 5 cent. a bushel. If it is stored
for a whole year, the cost works out to
15 to 25 cents a bushel. If the cost is
going to be as high as this, then, I am
afraid the experiment will not succeed.

1 pM.

Shri A. M. Thomas (Ernakulam):
‘What is the percentage ?

Shri Asoka Mehta: Again, the question
is not how much money we are going
to provide but how much we are going
to charge for this provision. If, from
the beginning, the charges are heavy, the
whole experiment will fail.

Any one who has tried to market his
agricultural produce knows that there is
what is known as refraction. The amount
of refraction is taken to be a fixed per-
centage from the weight for impure ele-
ments etc. That is the reason why, aimost
the world over, wherever co-operative
marketing has developed, there is pro-
vision for grading, there is provision for
cleaning and all that leads to the question
of pooling. I do not know if, in these
warehouses, we are going to pool the
products, whether we are going to assure
every single peasant—or, if they are or-
ganised co-operatively,—that whatever
grain they bring will be treated as some-
thing separate and will not be pooled at
all. It needs to be remembered that our
urban population today is 6% crores and
it is bound to increase by about 24 crores
by 1961. We shall be increasing rather
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at the rate of 33 per cent—and in any
case between 30 to 40 per cent—every
decade. Therefore, here is a terrible mar-
ket, a tremendously expanding market in
our own country which has to be fed
by the rural areas and the warehousing
and the marketing facilities have to play
a very important and very vital part.
What kind of relationship is going to
develop between the urban and the rural
people ? Co-operatives. - Yes. But, will
these co-operatives again ultimately come
together and develop and foster grading
and standardisation or will it permit mar-
keting of grain to go on in the way in
which it has been going on so far ?

1 am sorry, yesterday, I could not
remain present when the Minister was
speaking, because I was busy elsewhere.
But, it is not clear to me as to what
the Minister proposes to do. If in a parti-
cular area, few people join a co-opera-
tive marketing society or organmisation,
will others be made to join ? Will there
be an element of compulsion or not.
Even in a country like Denmark which is
classic, where co-operative agriculture
has produced the best results, there is a
provision that if a section of the people
—if a substantial section—of the people
join a co-operative, then, the others have
got to market with them. I believe the
Minister will be able to tell us more
about that. In the U.P. a similar difficulty
was experienced in 1937-39 and they had
also to consider this question in all
the bearings. The question, therefore, is
whether co-operative marketing will be
left to State—sponsored co-operatives

Shri A. P. Jain: I may explain it in
a minute or two so that it may be easy
for the hon. Member. The members of
the co-operative marketing society will
be the primary rural credit societies and
also individual farmers. Any person to
whom a loan is advanced by the rural
credit co-operative society would be
under an obligation to sell his crop
through that society and, therefore, the
crop will be given to the marketing co-
operative society through the primary
societies.

Shri Asoka Mehta: With your permis-
sion, I will just dilate on that point. The
primary societies are grouped into dif-
ferent associations. Every member has
to enter into a contract for marketing
his entire produce through the associa-
tion for a fairly long period and not one
year. If the idea is to have it for one
year, then he takes the loan and gives it
back and next year he can get out of



7875  Agricultural Produce

it. If it is for a fairly long period, all
the produce is pooled before marketing,
and it is treated and there are what are
known as iron bound contracts. I am not
saying that we should rush with iron
bound contracts here and now. But, all
that 1 want the Minister to do is to
look into this matter and find out
whether big experiments for co-operative
marketing and warehousing can succeed
without having anything like iron bound
contracts, and if they are necessary, at
what stage and how such contracts will
have to be introduced.

I would like to repeat what I said on
an earlier occasion that I am not very
happy with the State-sponsored or State-
operated co-operatives. I believe that the
only solution lies in having compulsory
co-operatives. I recently read a speech
that was made by Shri V. T. Krishnama-
chari and even he seems to be coming

to the conclusion that N.E.S. and Com- -

munity Development work can succeed
only to the extent we are able to gua-
rantee to every single family the assist-
ance that family needs. It is with these
objectives before it that the All India
Village Industries Board drew up a very
interesting documents, Building from
Below where it recommended that there
should be compulsory co-operatives for
every 1000 families in our rural areas. I
have supported it in the past on more
than one occasion and once again I
would bring to the attention of Govern-
ment that this is very important. We
should take up certain areas and intro-
z.duce this building from below because
if we depend only on State-sponsored
societies, there is the danger of bureau-
cratisation and strange though it may
sound compulsion will really make it
possible for us to ensure a much greater
degree or element of democratic partici-
pation and control.

Then, the question is of transport.
As I pointed out a little earlier, our
urban population is growing up by 30
to 40 per cent. Are we going to depend
on our railways for transport. The Rail-
way Minister while presenting his Bud-
get mentioned the difficulties that are
likely to be experienced. The additional
provision made in the Railways is only
for iron, steel, cement and coal. There
will not be any provision for additional
facilities for other goods that have to be
carried. By 1961, our urban population
would have increased by about 3 crores
and, I believe, our per capita consumption
would have also gone up. How are you
going to transport all the goods? It is
necessary for that to develop our inland
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waterways and if we are going to develop
our inland waterways, the whole ararnge-
ment of our warehousing will have to be
different, because the terminals instead
of being linked up with railways will have
to be linked up with the waterways. If
we are going to have the use of varied
transport facilities, then warehousing
facilities will have to be provided ac-
cordingly. It is no use simply improving
the godowns in the rural areas. After
all, they have to be linked up with ware-
houses which will ultimately make this
produce available to the urban areas
which are the major markets for rural
produce. Obviously, no provision can be
made for transport in this Bill. But, I
want to know from the Minister what
kind of liaison he is establishing with
the Ministry of Transport. It is not
enough to have a liaison with the Re-
serve Bank of India and say that so far
as the credit part is concerned, we shall
do this or we shall do that. The func-
tions of marketing would be woefully
incomplete unless we have carefully con-
sidered the functions of transport. I
would like to know from the hon. Minis-
ter in what way this problem will be
overcome in the next 5 years or in the
next 10 years.

I hope the Board will be asked to
provide marketing intelligence, viz., out-
look information as well as marketing in-
formation and carrying out of market
research. In other countries of the world
such Acts have been put on the statute-
book, for facilitating market research.
This, by itself, is a very important need.
Large amounts have been spent on the
subject. If the Minister agrees, he may
include among the functions of the
Board—the responsibilities that are to be
entrusted to the Board—things like mar-
ket intelligence and market research.

We have had so far not a very happy
experience with the nationalisation of
the Imperial Bank of India. The State
Bank was expected to open about 80
branches in the course of a year. So far,
it has opened only 21 branches. How is
this programme going to be phased ?
The Minister has told us what he ex-
pected to achieve in the course of five
years. When we nationalised the Imperial
Bank of India, statutory provisions were
made about the opening of additional
branches. But as far as actual achieve-
ment s concerned, very little has been
done. 1 would, therefore, like to know
from the Minister whether he is pre-
pared to place before us, not today but
in the near future, a phased programme
that these are the things that we are
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going to do in the first year, in the se-
cond year, in the third year and so on,
so that it would be possible for us later
on when we review this question from
year to year to find out how far we
have come up to the mark. Merely to
say that it is in our Five Year Pro-
gramme will not be very helpful.

I am afraid that the Minister will not
be in agreement with me, but I have
great sympathy with those who feel that
our agricultural production can be in-
creased by 30 or 40 per cent in the
next five years as against the percentage
that has been suggested by the Ministry
of Food and Agriculture. The Minister
told us many things about China.
There is one thing about China which is
very important to remember. Even with-
out the co-operatives, even before the
communist government came to power
there, the per acre production in China
was much higher than in India. The
dimension of intensive cultivation which
is not open to the Chinese today is still
open to us. If we can explore this
dimension fully, if we can utilise this
dimension fully, I see no reason why
we should not be able even to double
our production in the next 10 or 15
years. We can do it provided we can
reach every single farmer in India with
the assistance he needs. How are we to
make that assistance available ? You have
set up this network or you propose to
set up this network; you propose to set
up this organisation. I am very happy
about it and I have no quarrel about it,
but it depends upon how it will be able
to reach the grass roots. That is why
once again 1 would like to invite the
attention of the hon. Minister to make
the experiment with compulsory co-
operatives as suggested by Buliding from
Below at least in some selected areas, in
a few talukas, or in a few districts all over
the country. Please make that experi-
ment. Try your other ideas elsewhere.
Through a variety of experiments find
out which particular method is likely to
yield the best possible results. I hope the
Board also will not try to follow a uni-
form pattern everywhere. What this
country wants and what this country re-
quires is a variety of experiments so
that we may be able to find out the
right way and the royal way to move for-
ward to increase production and to
equitable distribution that we all desire.
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(fedws) &1 swiw #xar g wife
wF gt ™ ¥Fwgg o o
2—119 Lok Sabha 56

10 MAY 1956 Develop

Bill 7878

and Warchousing Corp

Wel W fwms Ifa g aed
FHFE T W T IGY SAT&T
FART W HY I Y G A v |

[MR. DEPUTY-SPEAKER in the Chair]
W Hez @d FRE (I wW
waaw wfwfy) F 98 oF _ @gd  wEw
femifr # @ oK TeAde 7 T@HY
S F@ faw & fa@ aga gean w9

T TF AT aF & I w6 6
8 T AT R AT g | e # w
=gt § 5 o 5w Arernel # fremat
N Jg@d F fod T Fm d @
I T g e Aifed |t R
framt & foF ST & STET wEE w9

R AT ¥ 7 *7 fedgarw (ﬁ#ﬁa%
@ FE AR FW EE #

T P 4 & @ ar e fram )
FE U TG S GHAT | W AW
Y framl @1 BrEET qg=T Td € A
TS O Rl ) @ e W) frem
sl Aetaw  acAw (feRR ama



7879 Agricultural Produce 10 MAY 1956 Develop and Warehousing Corporations Bill 7880

[a@r g5amw fag] ﬂﬁ'g?r\ @gﬁggﬁ SqTeT

3 s TR AR AT § IaF T
ﬂfﬂf@am)wmwmma{‘% oy e (B N~ T
Aaw RS W%ﬁﬁfﬁ%ﬂﬁ'%ﬂﬁ

frafe w) @gr o, S & Far wrgar ST T 96 G § A 51T IAH JI AT

framt & g & fad T fear o N‘a'oﬁﬁija % 716 ifewr ¥ uw
A g faer GER A wifad @ wwarg e W (3f wdt o)
@ §EY gt ar@ W d@A gag 0 TN ARTE T @ TR A femi
7§ 5 W W ow cnbm F fd w oF feadt dgEd @ owm

A X =3

& o & | freR AT s arﬁrvrga F TN () &
G oAl AT T G T g Foqw Qo0 g g AT
warar & weat § fF SR (T gifeaer (e sfewr)  sanr
i\‘rﬁlﬁ)iﬁtﬁﬁﬂﬁ'ﬁmﬂmﬁn‘m @ § sk Am-mfeRmw i
o fed | S A9 A & F A (gt o) @ ww @@ d ) ogEd
T FH | A o e e Ay AR A A A AR TR @
v G0 TR T T o it fee f fow e @ R
O @& AT N AT gl @y owar et & afer
Tl A Ed R T AR B I oy g 3@ E AR AR
FRYEINAMMER T TWTIR g & oot @ 9 F A-snfeeass
= & HR ﬁ'ﬁillﬁﬁlﬂ fWJTm'aT WK qaw Wfed afe oy @ sfaw
N aE v AMNA TN E g ww o e e @ g
Eiﬁ%mﬁﬂtmw % o aEd quwd § AR e § o
ofed 1o fegEm F AR et sTam wd €
(daTet) #Y ST § SATRT qETE AfEA
WA H AW @ F G F e # oY 78 TR 5 g e Hee @
frr w2 = arfem & St o Rrmfea o o e owe

¥ e O A9 AT e A R X FAT [T @R AW AR
@E:ﬁtﬂm%mi”mn Y FAT TAT W L ;W A g A
#fom s § o g af Fmw AR 1 o oaw wea @ fee A
mm&m@m%nmﬁﬁr&a Fedw  few omm, waly dwewEe
i fram Yo T X A FiAfaw we W dgEeten e o e A d
@ 199w AEie dge (farom fR e T ¥ o fRe iR Wk



7881 Agricultural Produce

FRORM (ST W fEe) s\
THAT & A IN A9 Ig Tl & 6
Ty T q§ I} FAT T FY

ﬁg’%fﬂ’ﬁ”&
v 2
ERTHE
474
o
i
E3
443

=g oW faw gwd & O @&l &

2
E
i
E
{

10 MAY 1956 Develup

¢ and Warchousing Corp Bill 7882

W FERgstE

<Y i gfea s For @R R et @
WATT T T | G99 F a9 § WA
fomr g fFowR w2 AR
I@EN §1 SUIRT AW G & 9T
SfFT TR W9 IART FIHT AEE F
SO A7 AR SYET AGT G IFATE |

wifex & & AO¥_ OF A9 I FEA
agar g fF oo @ aw w1 e Afeat

o
@z FomuAem & (W g
F) F afd @O O W R § 9
frd wifsew  (Sweew) &Fr il f5
gl & Frael 1 g & g @ o
W@ & o) Iud vanan fewa faw @t §
ar # ag wfea 5 w9 av @



7883 Agricultural Produce 10 MAY 1956 Develop and Warehousi

i
!
|
4

& 7 wihemH skodw T, Fe ufrEe afir
(Afe W) o= semr awd wfe mmﬁw)nﬁ,#ﬁ@
s el o1 s @ &) FT T, freET o e ster
ato  TorER (V%) : SuTsme frE g amaR R g § g
T, # 7w fadas 1 qwe w3 & fqg F CRAT AT | OF AT AT B o o
N SHE I AT e

AR # fod st gm ar ) wgr o el
AT S AT frdhr fromwrwst § &9 @t 9 T A IgA TR
A A T F qgwrn a1 e Fmam owm faw s w0 oS
wmﬁooﬁqﬁmﬁa’réﬁ% i mamsRw we
TR @ § 397 ¥ v AMR co - N
P T fow Q% & A fr y %fﬂﬁtﬁamagﬁwﬁ?ﬁmag
TS A U A e () w8 § @ & fr W T qe o 9, mfax
fooeil @y wrE A Pfesw woom ;ﬂm@mm it
e gfes (siuw gfte ¥ smrerd ﬁargramméﬁwwag q FaT
) & IR T A A F i A Wm?maﬁﬁ%fﬁmaf?ﬁm
LA &7 TR AT AR I T ) oo
T WERY, WY A & fr e FF AT &N A, dfeT FraEy FY A,
F TRWETE (FW) A OF wel, AWy # fre 1 s @ G e 8
T FEH C, wFwwm @Ak g 9 feew a dr o1 fored R ww
AT TF AW R @& OF FAU W IqH QT FA A TE agar
T G FT A AW F AT GEA aTH O, I9W A GO FT aOF o9 Y
qE 9% FHA AN & & F@ AN S agloda faadt @), AfeT fRarT S e
ot qawf A A @ AR ww G A W I Ards AN
@, s« A1 I war fawar @ oar () =R g A AT HET FA F
AT W fraar o a7 a7 99T 93 W} fad oo a9 S A3 @ T @)
TS €Y ITHT @H FIIAT o7 HR Fu qgar 911 fysw e I@ G F
7 afg wft 3« ar ¥ gaew & fod T I F T AT FT TS AT FH A7
T d fad @ ag dar Suwr 9o WY &4 9 g9 ot vy g & wH oA 9
qU AT AT E AR A W A AT @A I fAd GCRIX AT @ g o
T g 5 oo & s=x frarl &y f foramr oear AT & gl Srag ¥
T # fowell @ frgrem & fod @ I & fad @ T@ER 7 & Foe W@y



7885 Agircultural Produce

afes WE @ AT §  Qoo0 FAT
A F FAN @A% T @ W} e
¥ oo FUT TMT g TN I9 & AR
AT | TG G, 9 TE gAK FAT
TF § Y @R A o0 FAT & FT
urer WY aei o, ag s aw ar faet
gy & g Y Ao & fF ag
FEEr ;W AT W W TG HETY ¥
ofeF 7@ o 1 @ U W q AERE
gy R T o0 FAT T H(
reT a1 far ) oaw | os W

Ey
F
)
4
4
£
7

fafel % e (T HaEE)
T frael & a9 *

/N

Ty 99337
3 ForE

4 ma’ﬂg 3
'ﬂ@ﬁﬁgw

"fﬂ 5 ’% g:
Fliaids
ki
Elad %

14
i
Iy
|
7
3
&
A,

474
P
&b
3
A

10 MAY 1956 Developn

and Waréhousing Corty Bill 7886

T & (W@ FE) I AT
famﬂm,sja%'ﬁﬁmw Y JTHEAT ﬁaﬁ?

TR S (i ) Gefafree
FTUF AR (M) g, TR ™
mwﬁt&wm%sﬁ Wqﬁﬁw

(ewrsr &amd) & Y SNERE Tg
T 8 @ I A HY w7
I A &fF PR D Tw®@ ¥
() WG 7@ a7 99 gl g,

:
4
g
|
:

W _
€| R TWE AT TE q fa=r
FIAT 9T | I9 399 59 W B A< foelr
F wer TE fan AR R W Tmoax
wig & ag@ f& | zawr @
W foF WEaw fFagamm ¥
Ro TR I T w9 fav  wFaw 4T )
99 FamtEl  Ag (s Wi (8 '
F9T SE AF W w1 R 9 A
o, & @1 fefae wSATar (W@ &Y



7887 Apgricultural Produce

TEEEREIEE
LRI
t Bk

EREZEES

=
=3
giﬂ
4 5
*1

3l
g
e

33113
EPE Ly
15

11
1
Ef

i
23
1
&,

10 MAY 1956 Deuvelop

¢ and Wareh

ing Corp Bill 7888

JATeq WREIRE, | OF QY i 6K
aﬁmmglﬁmgﬁsﬁﬁ,
T S gAIR 3T & AL a AR ST ag
SURSIRRESIC I Y
o S Tt <) 9% 9T ST fae g
oo & 5 fram ST o9 &AT A 2=
T S qE ¥ AT gRA | W

i
1904412

3

TF

o nafaga wo awid == @&,

IR AN WA I AT &
I TN AHREE & fed =«mEr



7889 Apgricultural Produce

WEiafF et & s g s
@R T I9 F7 @ar @ F o v

7% o FTH T Y sraTEEar 9
FIE Lo—0 I T FY T&T G 47 |
Ias fad @ g I9d W SaET '

9434
g&i/é
9

fi’g g,ﬁ 3, 3

%i-ﬁgi%
EEERE)

ﬂ%&&w%

E
a

4

)

)
214

3

S

EE

!

&
34,
s
73

b
3
4
Ef
3

)

gt
et P
g
o

|

3
Ef
y
A
EP
2
i

443477,
et 25
EEEEEET!
EPERCTE
PEEEELE
EFCIEN
PEESTESE

;

a
i3k
25

1ad

|

:
EEH
324183

34
a5
E |
A
g

4

Mr. Deputy-Speaker: The bell is
meant for the hon. Members. They

i

10 MAY 1956 Developm

t and W archousing Corp
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Dr. Jajsoorya (Medak): Mr. Deputy-
Speaker, I wish to be very brief, and I
shall only say what my experience has
been in the last 15 years. It has not been
always a very happy experience. There
have been quite a lot of heart breaks.
I have been thinking over how we are
to get over these disadvantages and why
v;"e have been failing. I have thought over
that.

I am happy to hear from the Minister
that he has been impressed by the
Chinese pattern of co-operatives. I also
had two years ago the honour of having
an exclusive discussion for two hours
with the Director of Co-operatives in
Shanghai and from that and from the
experience that I have had on this ques-
tion, it seems to me, there are some basic
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factors which the Minister will have to
pay attention to. One is this. What ac-
tually are we trying to do ? On an aver-
age, the peasant, soon after he harvests
the crops, has no facilities for storage.
He cannot store his stock himself.
Secondly, he cannot hold the produce
also because he needs money very urgent-
ly. What, I believe, the Minister hopes to
do is to first give him an opportunity to
store his produce. Secondly, if I have
understood correctly he is to be given
some money for his urgent needs. If it
is mot so, you are going to fail. The
reason why the middleman has succeed-
ed up till now is that, when the agricul-
turist needed money most urgently, he
knocked down the prices, dictated his
own prices, he bought the produce and
he had facilities for storage. Therefore
the cardinal principle,—if it has not been
understood, I shall repeat it—is that un-
less you succeed in eliminating the mid-
dleman, your venture is not going to suc-
ceed. In other words, what the Chinese
Government told me was that they have
eliminated middlemen, and that Govern-
ment is the sole wholesale purchaser.
That is a point that I want the Minister
to agree to, that the aim of the venture
is eventually to make the Government
the sole wholesale purchaser.

Then, I asked how do you manage it;
how can you finance this enormous
movement ?” For this, we do not require
any money. This is a book transfer. With
this, the Chinese Government claims that
it is the sole wholesale purchaser and it
has prevented the middlemen from hav-
ing a right to purchase.

I want to add this. Five or six years
ago, I made a similar proposition. I said
that it was the duty of the State Bank—
at that time, I made the proposal to
the Hyderabad State—to become the sole
discounting institution. Advances for the
movement of crops are very high from
November to February. It is at that time
that the State Bank must have the sole
right to advance for movement of crops
and not the private banks. What has been
our experience ? It is exactly during this
period that the big financier moves in
with this organisation. He is behind; he
does all the purchasing ; he gets control
of the whole thing. He dictates the prices
at the buying and after the buying. That
is one of the prolific sources of hoarding
and blackmarketing. If your venture is
to be successful, you must aim at becom-
ing the sole legitimate wholesale pur-
chaser. The movement of crops must be
financed by the State Bank. Unless you
do that, you are not going to succeed.
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Then, the problem arises. The peasant
wants money. You want to attract the
peasant to come to your godown. At
that time, I made the scheme; I do not
know whether that estimate is valid to-
day. I had a scheme and it was given
to me by an engineer. A warehouse could
be built with 3700 cubic feet capacity
for Rs. 4,000: that is less than one
rupee per cubic foot. That is a very
good figure. The proposal was that the
peasant should pay us for storage, four
annas per bag—he would gladly pay
that. Secondly, we proposed that the
peasant should be paid 60 per cent at
sight in the form of Government pro-
missory notes which are negotiable.
With that, his urgent needs are met.
We proposed that the remaining 40 *per
cent may be adjusted afterwards. We
sell his goods at the best market price.
Out of that, I also proposed that we
shall deduct the taxes. He is always
worried as to how to pay his taxes. I
may tell you that when we made this
proposal through our private co-opera-
tives, several villagers were willing to
accept it. All that the peasants wants is
that he shoud be safeguarded. We
agree.

I do not know how we are going to
control forward contracts. There are
large tracts, for instance, tobacco areas
where these big firms have advanced
money and the agreement is that these
crops should go solely to them. A. rule
will have to be made that there can be
no purchase or no transaction which
does not pass through these co-operatives
or through your organisation. Then you
know how to control.

Shri Kasliwal: The Chairman of the
Forward Market Commission will be a
Director.

Dr. Jaisoorya: I want a rule to be
made. What can the Chairman do? I
can tell you my experience. We started
a co-operative on these lines. And we
were the biggest co-operative in the
place. We went so far as to be the largest
possessor of tractors as a co-operative.
We were supplying pumping sets and
oil engines. It was exclusively an agri-
cultural co-operative. And we were the
cheapest. We gave iron and other things
at five per cent. below the controlled
rate in those days, and our experience
was that the Government taluk co-opera-
_tives were doing blackmarketing. And
the funniest part of it was we were being
opposed, because the relative of a cer-
tain Minister had interest in a certain

of oil engines, and then came petty-
coat influence and another oil engine
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was substituted. We said we should leave
it to the peasant to select the size and
the type of oil engines he wants, we
could only give expert advice.

Most of our co-operatives have be-
come centres of influence for somebody’s
sake. Something has to be done. And if
you have, out of 20, 14 practically offi-
cial, semi-official or in any case under-
official, the problem will remain that you
will become very top-heavy.

The third point we also proposed at
that time, and that was long years ago,
that groups of villages should have stor-
age houses, and we proposed that the
village co-operative itself should be res-
ponsible for it. As central organisation
we supply only the accountant who is
paid by the village co-operatives and is
responsible to them and not to us. So
that we cannot dictate to them. He can
only keep the accounts. We find that by
doing so our co-operatives work well.
There might be small irregularities, a
rupee here or a rupee there, but there
was no blackmarketing. This is what I
want to tell you.

Secondly, it is wrong to conceive the
idea that grain should be stored for two
or three years. That is a wrong conce
tion. That is why most of the Supply
Department storage of foodstuffs has
failed. It is because of wrong storage,
wrong method of storage; most of the
people did not know how to store these
things, most of them had no experience
of proper storage, so that much of our
grain got rotten. The correct principle is
to keep it moving to places where it is
needed. What is happening today is that
the private trader buys it at a pretty good
rate and sells it at a very much higher
rate, introducing it in a place where
there is no emergency, by exporting for
example. One of the biggest complaints
of mine has been the blackmarketing and
the forward buying in oilseeds in spite of
a so-called law. The result has been this,
that one single firm, not even a big firm,
in one single district has cornered Rs. 1
crore worth of oilseeds. The result?
Afterwards they press your Commerce
and Industry Ministry: “Kindly permit
us to export edible oil”. This is what is
happening. The whole plan can only
succeed by proper distribution. Shri
Asoka Mehta talked long about trans-
port, this, that and the other, which are
totally unnecessary. The problem is only
this. Supply as far as possible to near
areas. Having ideas of supplying from
Nicaragua to Kamaschatka is a wrong
process.
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Shri Syamnandan (Muzaffar-
pur Central): Which are these two very
important places you have mentioned ?

Dr. Jaisoorya: Look it up in the map.

We can make it very simple. We can
make it simple provided we take a com-
monsense View.

One other point about finances. You
have got to make up your mind that dur-
ing particular periods, i.e., when there is
movement of crops, only the State Bank
shbuld be the financer. Make it by law
if necessary. It is not a difficult thing be-
cause there is the discounting of bills
and all that. There are certain techni-
ques which are not difficult. You must
see that the peasant gets confidence. And
the chief problem is that during the in-
terim period you have to give him some
money because he has to pay up urgent
debts. This is what I am telling you from
my experience. It is not a question of
America or Timbuctoo or anywhere else.
This is India. Here the peasant mentality
must be understood. If you do this, I
think in about four years’ time, very
great possibilities are there that the pea-
santry will come on to your side. The
peasant only looks at things not from
the political point of view or any other
point of view; he is afraid that at a
particular time he will not be helped.
Our previous co-operatives unfortunatety
were credit co-operatives and they were
very harsh, more harsh than those elastic
men of private enterprise. They at least
used to say: “If you cannot pay, give
me some grain for next year”. Some-
times they waited for one year. All these
things are there. We shall have to think
in terms of the peasant’s outlook. I am
sure that based on this total co-relation-
ship, -this integration will be far more
successful, provided that the Government
does not, as is usual with it, come out
with too much of red-tape. There must
be an elasticity, and we must keep the
major movement at the lower plane, at
the village level, the tehsil level, the
district level, and not so much at the
higher levels.

Shri S. S. More: I have tried to study
this Bill, but though an attempt is being
made to do a right thing, the way that
has been adopted, the medium that is
being chosen for doing the right thing is
a wrong way, a wrong medium. If we
study this Bill we find that an attempt
is being made to impose on the people
at the lowest level something from the
top. This is what the Chinese call top-
mountainism, which is pervading all our
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administration. Instead of coming into
contact with reality, instead of trying to
find out the real difficulties, we take some
theoretical aspect. I believe the Minister
is swayed by the persuasive tongue of
Shri Asoka Mehta and reads some books
of foreign countries and then comes out
with a scheme which is hardly appli-
cable to the indigenous conditions. This
is like fashioning the shoe without tak-
ing proper measure of the foot. In this
case, everything is visualised from the
top. From the Qutab Minar height he
tries to find something which is to suit
the lowest level. Is it the proper way of
bringing about a socialist pattern ? The
proper way is the way of decentrali-
satipn, the way which was preached by
Mahatma Gandhi, the way which is
practised in China, and with all the
criticism that we may indulge in against
Russia, it was the way which Lenin
preached and Stalin followed. But some-
how, the Minister, I am sorry to say, was
making a good speech. I am not sorry
about the quality of his speech, but he
was speaking not from experience, but
from the notes prepared in the depart-
ment, and therefore that speech did not
give me the impression that he under-
stood the realities of the situation. He
did not give me the impression that he
had a real grip of the problem that we
have to face.

You know the history of co-operative
societies. Co-operative societies which
have proved an angel showering amrit on
all the persons living in anaemic condi-
tion, in this country has proved to be
a demon which has trampled under its
massive feet the real interests of the
people. The Rockdale weavers in 1844
gave a message and placed an experiment
before the whole world to copy, and most
of the Western countries have followed
it with great advantage.

Shri A. M. Thomas: This is also text-
book.

Shri S. S. More: 1 think Thomas too
reads law books occasionally. My sub-
mission is: what is the condition ? I am
not reading only text books. I am trying
to read the message given, the principle
preached in the text book in the light of
my own experience. I have got some

-experience of co-operative societies in

the Bombay Presidency. I have been a
co-operative administrator for a pretty
long time. I have been thickly associated
with this movement. I have come to the
conclusion that the greatest blemish and
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the greatest defect from which this co-
operative movement has suffered is the
colossal ignorance of the masses. ...

Dr. Ram Subhag Singh (Shahbad
South): Or the colossal intelligence of
the intelligentia.

Shri S. S. More:. . . the dependence of
the peasant on his traditional leaders, his
dependence on the traders and the
middlemen who are his real exploiters.
But the peasant is a helpless lump who
has to rely on these very agencies which
are supposed to be the sources for his
undoing.

I do not want to quote in an academic
way the reports of the different com-
mittees which have gone into this ques-
tion. The Rural Credit Survey Com-
mittee’s report is our latest fiat, and its
conclusions are being branded about as
something newly invented. But I would
submit that whatever conclusions the
Rural Credit Survey Committee has
come to are not new. There had been
committees and commissions in the past
also, and they had also emphasised these
glaring defects in our co-operative socie-
ties. The greatest defect that they had
emphasised was that our co-operative
societies were entirely confined to cater-
ing to the credit needs of the peasants
only. Merely catering to the credit needs
without a regulated market which assures
remunerative prices to the peasant is
looking only to one side of the problem,
and the wrong side at that.

The producer, like any other manu-
facturer, produces for some reasonable
profit. He has also to live. He renders
the greatest effective service to the com-
munity by supplying it with food and
other edibles. But is he committing some
sin, if he expects some reasonable mar-
gin ? He has been living for ages at the
lowest level of sustenance, while we have
been getting fatter and fatter at his cost.
But whenever he talks about getting some
remuneration by way of even remunera-
tive wages, we run at him and say ‘You
to talk about wages ?’. If the capitalist
talks about profits, then we say, well,
it is a justifiable demand, and he must
have some incentive. When we rise here
and we do not get a chancé to speak, we
immediately get into a mire of frustra-
tion; we feel that there is no incentive
for us to be effective representatives of
the people. But if the peasant labouring
with all the members of his family, with
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his wife and his children whom he does
not send to school, because their needs
cannot be met, and therefore, they are
committed to a state of perpetual ignor-
ance—asks for some remunerative price
for his produce, mnobody thinks
of the incentive for him to pro-
duce. No remunerative prices are
assured to him. Many committees
have emphasised this fact, but our
Government have not done anything
so far to give him anything remunera-
tive.

Repeatedly, during the last four years,
I have been challenging Government
“Have you got any cost of production
data ? Have you got any data by which
you can say, ‘This is the cost of pro-
duction, and this is the margin of pro-
fit that we are giving and this is the
margin that we are assuring to him’ ?”.
I had one or two occasions to go to the
Food and Agriculture Minister and tell
him ‘The prices are slumping, what are
you going to do ?". He replied, ‘Mr. More,
we are studying the effects’. I told him,
‘By the time you study, the .agriculture
will be completely ruined. What is the
use of bringing in the doctor after the
patient has climbed his funeral pyre ?'.

Now, will this warehousing Bill solve
all the difficulties? You are trying to
bring into existence a board and a cor-
poration. I am disgusted with these
boards and corporations, because they
have become only places where some of
our favourites can be accommodated,
and they do not serve the real purpose of
serving the cause of the people. What
are these warehoyses going to do ? There
are more than seven lakhs of villages
in our country. Is the Minister, with so
many deputies, in a position to say that
he can visit every village? Is he in a
position to assert that he can go into the
accounts of every co-operative society ?
So many ills of co-operative societies
have been pointed out not only by Mem-
bers belonging to this side of the House
but even by Members belonging to the
other side. For, as far as the interests
of the agriculturists are concerned, there
is no distinction like party in power and
party in opposition. All of us stand for
the interest of the peasantry without any
party distinctions. If the Minister with
all his good intentions and his public
career is not in a position to look to the
co-operative societies in their ugly de-
tails then is he going to tell me that the
members of this board and the members
of this corporation will be able to scruti-
nise all the evils of the co-operative so-
cieties which will be brought into exist-
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[Shri S. S. More]

ence right from the top ? Some persons
will be deputed to bring into existence
these co-operative societies. But I ask:
“Will such co-operative societies be able
to deliver the goods ?”

If you want to bring into existence
an organisation which will beat with
every thumping of the heart of the pea-
sant, then the way to do so is to mobilise
the peasant himself; the way to do so 1s
to make him stand on his own legs, and
the way to do so is to make him cons-
cious of his own interests, and to assure
him that if he stands for any particular
interest, the mighty hand of Government
will be going in his support.

What do we find in our community
projects and national extension service
blocks ? Only very recently, the latest
report on their working has been cir-
culated to us. I must say to the credit of
the evaluation authority that all these
reports have plainly and very frankly
stated that the agency of co-operative
societies is not being properly utilised
by the officials. What is the reason for
that ? If you look to the history of the
co-operative societies you will find that
the co-operative societies have suffered in
India, though they have functioned in
the best manner in other countries. They
have suffered in India on account of the
apathy and arrogance of the officialdom.
No official, howsoever humble an atti-
tude ke may strike in the presence of
the Minister, likes really to have popular
co-operation, likes to see the people
standing competently and efficiently on
their own legs, likes the people taking
their affairs in their own hands. He wants
to be the guiding diety everywhere. Shan-
kar gave blessing to Bhasmasura. Those
blessings were given for his good, but
these blessings were turned into a
curse by Bhasmasura who wanted to use
those biessings. Our officialdom, though
it is changing, is changing very slowly.
They are getting blessings and praises
from the party in power, or I would not
say party in power. ...

Dr. Ram Subhag Singh: No, no.

Shri S. S. More: I accept the correc-
tion; when it comes from a Member like
Dr. Ram Subhag Singh, I . very
readily accept it..... but from the
Ministers in power. But what is the
actual position ? The officialdom is using
its influence for withering the plant of
co-operatives and village panchayats—I
do not have the time, otherwise I could
quote chapter and verse to substantiate
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my point—with the result that the pan-
chayats and the co-operatives are burning
in the hot and scathing shine of official
disfavours.

Looking to the composition of the
boards and corporations, we find that
there is a predominance of the official
element. My hon. friend Shri Sinhasan
Singh has pointed out already that so
many persons are appointed on com-
mittees and boards, but there is no non-
official. I stand for the non-official. We
have laboured for the liberation of the
country. We may have committed mis-
takes in the past, and we may in the
future also commit many mistakes. But
we have not committed the mistakes of
being untrue to the genuine interests
of the people, and that is our greatest
saving feature. I say, trust us, utilise the
non-official agency. The Minister very
elaborately talked about China and said
that we have not succeeded in creating
a proper climate here. Why is that so?
It is because he has been following the
reverse process by which even if the
proper climate is there, it will disappear
and cover us in a sort of a new fog,
a withering fog. In China, Mr. Mao
relies on his party comrades. He relies
on his non-official comrades to go to
every village and build up co-operative
societies. Have they got anything like our
Civil Service ? Have they got anything
like our Administrative Service ? They
have got nothing of that kind. But here
we have got only people who like to
draw high salaries and pay poor quality
of work to the State in return. The
greatest blackmarketing is done not in
the great markets but near the agencies
where we are recruiting our officers, and
the services that are being rendered to
the State. The peasant is disgusted with,
and hates, the very sight of the officer.
Let any non-official, let my hon. friend
Dr. Ram Subhag Singh or any other
Member of the Congress Party or even
of the non-Congress parties go to the
people; the people would welcome them
with open arms. But let an official cloth-
ed in an up-to-date suit go to the
people, and the petals of the mind of
the peasant close down as in the case
of the sensitive flower, which when you
touch tries to draw in all its petals.
Therefore I say: do not appoint such a
corporation over-dominated by officials,
or government agents, or government
nominees. I would suggest the introduc-
tion of some elective system.

The time at my disposal being short,
1 shall try to give a concrete scheme
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as briefly as possible. If we have to
build up a pyramid of co-operative so-
cieties endowed with proper functions, 1
would say establish co-operative socie-
ties in a compulsory manner all over
the country in every village. It may
perhaps be said that co-operation in its
origin did not believe in compulsion,
but in its origin there was no talk
about planning. You have now got com-
pulsory planning for the country. If co-
operative societies are to be efficient
agencies of planning they must neces-
sarily be as compulsory as planning it-
self. Here let me quote the opinion of
the Co-operative Planning Committee
of 1946. That Committee was not pre-
pared to concede that compulsion ought
to be introduced; but it recognised that
if planning is to be compulsory you can-
not help co-operation being compul-
sory. The Committee said :

“Before discussing a plan of co-
operative development we propose
to examine the apparent contradic-
tion between planning and co-opera-
tion. Co-operators have insisted that
cooperaticn should be based on the
voluntary principle. It is, further
argued that planning in Co-opera-
tion would mean a departure from
this principle inasmuch as some
form of compulsion is inherent in
planning and that if Co-operation
is to find a place in a planned eco-
nomy, the voluntary principle must
undergo modifications.”

This is the recommendation of a Com-
mittee as early as 1946. I would there-
fore request Government not to look for
precedents from Denmark; let us not see
what is being done in the United States;
let us not even see what is being done in
the United Kingdom. The nearest ap-
proach to our conditions we can find is
in China and without Mao’s method you
cannot bring about progress in co-opera-
tion in this country as speedily as pos-
sible. If democracy means tolerance of
corruption, if democracy means tolerance
of inefficiency and all these things, then
we are a perfect democracy. But if we
are to have the virtues of democracy and
all the other good things that go with
that system, we should have the pattern
that you have in China and some other
countries. We have to go by the shortest
-cut. We cannot ask our people to wait
Patiently for ages for the solution of all
their ills. Therefore, I feel that this Bill
will not yield the dividends that we are
seeking. .

We have brought into existence so
many corporations and so many boards.
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Like a poor father procreating without
any consideration for the number or
future of his children, we are procreat-
ing so many institutions, so many cor-
porations, so many boards, that you will
have to appoint a separate Minister to
keep a trace of all these boards and cor-
porations. We must now exploit the
human element. We must go to the
people and encourage them to commit
their own mistakes, but at the same time
make themselves conscious of their own
interests and try to solve their own diffi-
culties by their own methods. As far as
co-operation is concerned, the only way
to achieve our objective without any
colosal strain on the Central finances
is to make it compulsory. With all the
ingenuity of the Finance Minister there
are limitations to taxation. Whatever
money we provide for has to come from
the pocket of the poor peasant and he
will not pay it cheerfully. Let us there-
fore go to him, explain to him and
bring about co-operation in a compul-
sory manner, but based on the cons-
ciousness of his own needs. That is the
only way by which we can achieve the
socialist pattern of society as early as
possible and without causing too much
°<f>d heart-burning on the part of any-

5
|

g
?«a
g1
o



7907 Agricultural Produce 10 MAY 1956 Develop and Warehousing Corporations Bill 7908

it w7 &1 98 afz felt w1 & g 9% 9 &
(") e (M) @ faes O SEwdEn A dgd ¥ AR A o
(frfwm) @t & 3 @t wow dgx TG R @ E AR A A ey e

wEeE @ W R A A s fRel @ § 9 N @ g, 9
AT ST TR AgATST A qaTAT 6 of T aF T §, 98 T worses () §
#1E woq fodll TeE F AG A1 A 9gEW, (6 Swm Hfwdr  (wEf) @A

g gifas e § v ot SEsr T daR  (Afwdw =fF) ¥ Q
Tga FX SEH!  qANEGS IAT X G | Ty GaR W Fg v g0 T
A AW aF AT & T § W 99 A q2g TG @1 Iq Ao P g F
ga< fFar &, SO AdeT geR §mee T 7L 7T fF A S &7 wag F
AeE &1 P & P A fafres FFAT B AR T R WA ! g
ared 7 s F @A IR eﬁﬁ’ﬁ"%ﬁﬁﬁﬁﬂﬂjﬁﬁﬁ,ﬁﬁ
FERE  (FEEfEr) S9 @ IE 8 W FEafeat g § IR G wH F
T g 3@ A A9 & 5 ag FenaEa L FEA AG TEEAT § | g TR/
mmlﬁmﬁmﬁmﬁéém ITET & HIT 9T FE dgad qE
am

Tt
wfer *ee @ | TG F F T E ?gélm ug FE AT H

T T qH 95 W §<
oTa & fF fasedw  (FseE)  H®@1OE (sfqma) ¥ saweT g @R AT AETAQ
W FYET § AR gW g W wd & T FT & & | A SUTET M, AE IEH! THE
fre atg ¥ 98 A9 mEfAaE w1 OE- F o7 AT | Afe | I ST e g 5
qeTIe (0EO)  weaT § AR fradr SRl 1T 7g ¥ 91 A § — A Fre-
£ qFEE AT S | A @ AW A wgew Zgur (fratew &) F IS A |
1 FET oA &, e et afear & A7 g wE AE o F T4 ) @
St & afew aa & | ot wgeEl R OF G6T T WAL AG & 1T
FY aF ¥ AR 9T SEA T A1 T/ R T AT E | Ay WE W g A
FreRfer #ee F S THE 9T 9, § Tt o TW ¥ <9 e T g3 fear



7909 Agricultural Producs 10" MAY 1956 (Development and W xg) Corp Bill 7910
T g1 WY IEEr der T fed s & fF oo § & w1 Ew
wAY YR aw qr TaT g W= & | ;Y 98t & e oY sreewear
O WA AqE G | Fgadgg fr @ 1 aoe 3@ @fsd | goay
W F &A@ IAT | W ¥ & @ W T fF 39 %Y vEer e
O T, AfFA e AAm AT as W @ Aew & 5 oo@ s @
e ¥ @ JET W AT §T A E | T g, A 89 & AW wme & w91
WA R W OR AN FGRAT§ T & | 99 Ag  qewrE  (nie) A
ez fear glaffmag w9 | FAA awar §, @) ag Ao
‘ ® AFEY I o€l

(=t g& wifm & fgw) & sfes
(IF) 8" & ar oft &N IS 9,
AffT Iaat SuTeT SEEr A gar av |
I feR fag & 99 @ 9 a9 ¥,
W5 Waew § AT 9, 9/ go @
tﬁtwﬁzzaﬁquwzméu

=
IR I fafer  (Shawr) &=
ATSY AT § | 99 HINTT A QW g

3119 Lok Sabha/56

3
gl
g
3
=
&

P

5
A
,
,ﬁ 2
i
1918

Ad Y
eggaigi
133773
153,413

33’ 3

4
EE
p
iﬁﬁa

Ay L Y A Ly
PIBS- & os
457343
wgi g
e Lpeet
EE]

3

3
14
PER

4
4

égg
T3
5
w37
2
23

:
|
)
$3
4
i



7911 Agricultural Produce
[fea srpaTa i)
TR FT W T A SR
() 4§ & A s e g e
g & 7% W (famr) & aw
TF FTW § WK @i T g

AHAT (@) FIATE |

T ¥ TEAT F I SN {5 Wirhea<
Wiegw  (Ffw Samew) Fww SgEE,
IFFH HATFE | oy wER g F
e (HEeRifa)  # R g
A Wi g g fF @ § &%
T I CH g GErEr H agET @ |
FH ERIT | T FH qETET HT ATH-99TH
X T F@H H FEAE & T ar &
FTHE THAH TTHAIT & TG Q) FHT |
T UF T AT T 99 Eew (@)
=, AN fF g w2 (wie fEm)
FT W § 1 X 98T X QAR & &

10 MAY 1956 (Development and Warehousing) Corporation Bill 7912

(wmamT) Y & 1 AT w9 S e i
Itis a way of life. Itisa question

Tga dafew (Tardf) & w1 g s S
FATfAEI % & g, J Femaad & faars
IR E | 99 aw fF Ao A & fan
i TG FaN F 3 I a9 AE1 A ag

T qF TLH AR I
T TG | IFH T S A Q0 fw
FE AT IEF AP g ¥ Y WX
;‘g_(wfwmi iR s aT  (Fre)
ded wa st AR A AT
R F9 R e awar afva @y
G IBTHT 3€@ AT ATYHT qAT I (4T
& 99 wuw o) § a9 &1 W9 A faar
T & W Y WM 9 o SERT
W 71 3§ 9 I9HT @ fgaa A d |
;ﬂqﬁﬁﬁﬁ’rwﬁ%ﬂa%%

5 4
H
a;%
a4 ®

o
|



ion Bill 7914

ing) Corp

b,

t and W.

10 MAY 1956 (Dzuslog

Agricultural Produce

7913

EVEPRRCESEREERERRECERSTICERRIRARRLELE  pperTELLe
ﬁmmmmwwaw mmmmwmﬁ wmmmm m&,m ﬁ% &.amw.m mwmmmmﬁﬁ
@ﬁxW.meww,nwmmw%www e mm 43
; WT mwm%mm@@wm % 43 I e
o %W ¥ pat & oo _m
wm??mwmwmmﬁmmmwm? mﬁwwmmm%mm w%ﬁmm

mwg% ww\?wamm@wmmmw%m ST e

% 6 o2 EE.

silt" H Fp-FEls bpETeepest e pbe b e
\Mmmm i %mmﬁmmmmmmmmw
‘ 99 17 101 [ i
T R e it ety iy
ﬁwmmm \mwm\mm%gmmmmm FrscfElpels Mm.mmmmmmm,wmwmm
Y EEEFE® & & £ y K" Eg
A E ] NI I i o 199s )



7915 Agricultural Produce

[dfea s ara wmig]

N O Ir g fFowww A9 e
W FW FH 9 § 98 99 I@ wfe ;N
qSF FHFCQRE [ 78 foredy FF amiw
(Trg) awelt § AR FEF ot I A
IO N F@E (WEER) §NE @
M R F W 9 AW g A
FO gE AgTd STAT ATERT AR qg wTIHY
I W GH G T W] FRaE
T @ o AR @l s A
= & aww awe 7 faagw 3 o
A G H AT ¥ Fen Fr g
AT 56 YA T A QA q&HT A

Shri N. M. Lingam (Coimbatore): Mr.
Deputy-Speaker, the Bill is simple in its
form but it has to be judged in a wider
context because it impinges on so many
aspects of our social and economic life.
The House is aware that the Bill is in
implementation of the recommendation
of the Rural Credit Survey. But, the
success of the Bill depends upon other
vital factors.

The Rural Credit Survey Report makes
5 or 6 recommendations. The other re-
commendations are, the organisation of
co-operatives—it lays emphasis on the
organisation of large-sized credit socie-
ties; then, expansion of banking, the
nationalisation of the State Bank and
the advancement of banking in the coun-
try, the strengthening of marketing
societies and lastly the provision of
adequate trained personnel. These re-
commendations, as the Rural Credit
Survey has pointed out, hang together.
They have to be implemented together.
They have said in no uncertain terms
that these recommendations have to be
implemented simultaneously. This is
what they say in the concluding part of
the report.

“It is only when Co-operation is
interpreted in this wider and more
positive sense as a fundamental

. creed of action, as a dynamic in-
‘ strument of change, the opposite,
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on the one hand of regimentation,
and on the other, of drift and stag-
nation, and State effort is conjoined

to the fullest extent necessary with
co-operative endeavour, that Co-
operation will be a potent force in
the country’s economic develop-
ment.”

“The Committee has also empha-
sized that its principal recommen-
dations are vitally related to one
another and together form a unit
of policy and action from which no
main component part may be re-
moved without imperilling the
whole.”

3 pM.

In pursuance of this recommendation
of the Committee, the Government is
bringing forward this measure. But, I
feel that the place of co-operation in
the country has not been given the at-
tention due to it. We talk glibly about co-
operation; we refer to it as the panacea
for all our ills. For any rural malady we
say, resort to co-operation; whether it
be rural industry or agriculture, we say
co-operation is the remedy as if it is a
ready-made solution for all our problems.
Co-operation, it is acknowledged, has
contributed to the economic growth of
countries—countries as wide apart as
America and the low countries in Europe
as well as countries like China. What
is the place of co-operation in India ?
In the Western countries, co-operation
has succeeded because the people there

“are enlightened, their economic base on

which the movement has been built has
been strong, and their co-operation is a
purely voluntary effort. It is not sought
to be imposed on the people as a large
movement. But in countries like China,
it is given the content of a wider move-
ment. There is an element of compul-
sion, and it is sought to be made as a
large organisation of the people to solve
the economic problem of the country.
In India we are neither here nor there.
We do not have the base for organising
co-operatives on a voluntary basis such
as obtains in the Western countries; the
economic inequalities are very great;
vast sections of the population are still
submerged economically speaking. With
these inequalities, with this ignorance of
the co-operative principles and of eco-
nomic life generally, we are not able to
develop co-operation on a voluntary
basis. On the other hand, we try co-
operation on the models obtaining in
China. We do not have that element of
compulsion. The hon. Minister referred
yesterday to it as being a philosophy of
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life, a large movement directed towards
the economic development of the coun-
try. But apart from saying that, what is
it that you are doing to make it a large
movement ? As I said, the success of a
measure of this kind depends upon other
factors.

We have tried to expand banking; we
have nationalised the State Bank, but the
base for the entire structure is the bring-
ing into the fold of co-operation the vast
majority of farmers. How are you going
to do it ? It is time that the Government
bestows though on this question, whe-
ther co-operation is to be forced by com-
pelling everybody. to joint in the rural
areas or whether it should be a purely
voluntary effort.

Shri N. B. Chowdhury: No compul-
sion; we will ask them to join the co-
operatives.

Shri N. M. Lingam: The choice is
there, but if it is only an effort of the
people and we have to sit content with
that, I am afraid we are not going to
make much headway because the Gov-
ernment cannot talk of it as a philosophy,
as a big movement, as a big lever for
the economic uplift of the people, at the
same time leaving it purely as a volun-
tary organisation. In a backward coun-
try like India, we have to ‘organise
people for supplementing the efforts of
our Government. The only other organi-
sation that we have, I think, is the com-
munity projects and national extension
service. Even this movement is up
against several difficulties. The difficulties
are to some extent common to both the
co-operative movement and to the com-
munity development programme. Unless
‘Government decides on this vital ques-
tion, it will simply be drifting. It is no
use merely giving effect to the recom-
mendations of this Report. The Report
is good, but is does not cover the lar-
ger question of making co-operation a
national movement.

The Planning Commission has said
much on the question of increasing pro-
duction. They have said that there is
much scope for increasing production—
more than what the Ministry has en-
visaged during the Second Five Year
Plan. Indeed it is vital if the effects of
inflation are to be offset; in other words,
increase in agricultural production has to
be the base for the implementation of
our Second Five Year Plan. That may be
but unless Government takes this more
important decision of making .co-opera-
tion cover the entire country we can-
not make much progress. A field is en-
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visaged by the Planning Commission of
co-operation covering every family in
the country in some form or other.
Every family is supposed to join a
housing co-operative or an agrarian co-
operative or a credit co-operative or
some such thing. If that is to be imple-
mented, that is to supplement the efforts
of the Government, if as an under-
developed country the people are to be
organised on a gigantic scale, then
measures have to be taken to introduce
an eletment of compulsion and make
this a live movement. As long as that
question is undecided and it is nebu-
lous as it stands today, we are likely to
drift further and will not be able to
make appreciable progress.

One hon. Member referred to the
desirability of organising people in
other directions so that we may not rely
only on this movement, which is after
all an exotic movement that we have
tried. I am inclined to agree with the
suggestion of that hon. Member that
Government is unable to make up its
mind to spread co-operatives through-

© out the country. The -causes for the

failure of the co-operative movement are
well-known. The House as well as the
country and several enquiry committees
that went into the question have stated
that co-operation has failed. Even the
Rural Survey Committee, which is the
Bible for our measures of legislation at
the ‘moment has said that it has failed,
but it must succeed. It is unfortunate
that we have not been able to re-orient
this movement to suit our needs. One of
the reasons has been that political power
has made serious inroads into this move-
ment in our country. There is no co-
operative society, co-operative crganisa-
tion, at any level. at the village level
or district level or State level, where
the members do not have a finger 1n
the pie of the local panchayat or the
district board or the legislative assem-
bly. Because politics is imported into
these co-operative institutions, factions
develop and the working of the entire
institution is vitiated. What actually
takes place is a struggle for political
power rather than the economic deve-
lopment of the people. I would even go
to the extent of suggesting that persons
who want to join the co-operative
movement must not aspire for political
offices. Indeed, I would venture to say
that it should be disqualification for a
legislator to be a co-operator. Unless
some.such thing is done, it may not be
purified of all the abuses that it is reek-
ing with.
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[Shri N. M. Lingam]

I have two or three important sug-
gestions to make with regard to the
working of this Corporation.

This Corporation envisages the setting
up of a network of godowns and ware-
houses. In this matter, I would suggest
that the Railways are also taken into
confidence so that the warehouses will
serve not only the rural economy but
also the Railways in so far as the move-
ment of goods is affected by the agri-
cultural produce of the country. There
is great shortage of wagons and one of
the complaints is that with the increasing
production we are up against transport
bottlenecks everywhere. The provision of
warehouses even at railway terminals
ought to be dovetailed with the trans-
port needs. Under our scheme, it may
solve many a problem. These ware-
houses ought to be located, not at urban
or semiurban areas, but in the heart of
the hinterland, agricultural land. Unless
that. is done, it will not facilitate the
movement of goods. Then, do we have
the necessary transport? First of all we
should have the necessary communica-
tions roads for instance. Have we the
necessary transport ? So, this question
raises many an issue which has to be
solved. “We have not solved the ques-
tion of expansion of the co-operative
societies and making it a live wire in the
economic life of our people. I agree
with the suggestions of certain Members
that the element of official membership
in the Corporation should not be too
great. I have tabled certain amendments
with regard to the constitution of the
executive committee and other com-
mittees.

Mr. Deputy-Speaker :
up.

Shri N. M. Lingam : I will finish in
two minutes.

Mr. Deputy-Speaker :
minutes are over.

Shri N. M. Lingam : I seek your in-
dulgence.

In the executive committee, the chair-
man of the Board does not find a place.
The executive committee is the chief
functionary of the entire Board. It is
the policy making body and also the
financing body. It is necessary that the
chairman of the Board, which is the top
body in the entire scheme, should also
be the chairman of the executive com-
mittee. I do not know what the Minister
has in view with regard to the actual
personnel. Perhaps that Bas something

His time is

Those two
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to do with the personnel that will man
those bodies. Even so, it is absolutely
necessary that the chairman of the
Board should also .be the chairman of
the executive committee.

An Hon. Member: The Minister him-
self will be the chair}nan.

Shri N. M. Lingam: There is no indi-
cation in the Bill. As my time is up, I
shall say more on these during the dis-
cussion on clauses.

Shri Seshagiri Rao (Nandyal): 1 wel-
¢ome this Bill wholeheartedly. I found
the provisions of this Bill unobjection-
able and beneficial to the community as
a whole. They are prima facie so simple
that there is nothing to object except
to say that there are more official mem-
bers and that the executive committee
could have been constituted better.

Behind this Bill, there is something
more which has drawn the attention of
the speakers who have preceded me-
When I heard the discussion on this Bill,
I was reminded of a Sanskrit shloka of
a well-know poet:

yfszeifirg wa araafa:
o5 aeg T

mrqrared free afaaq:
srTfa AT 1)

It is a shloka from Ramayana. Hanu-
man jumps into Lanka crossing the sea
from Cape Comorin. What does he
know about the depth of the Bay of
Bengal ? It is only the Mandhara Parva
which was submerged there knows about
it. How can some Members here say
that this is going to remove the ills of
the agriculturist ? There is no use refer-
ring to the Rural Credit Survey Com-
mittee. It went into the question of the
failure of the co-operative movement and
came to certain decisions. If we consider
all those, we simply come to the conclu-
sion that the ordinary agriculturist was
left to go to the money-lender rather
than going to the co-operative society. I
do not belfeve in saying that the ordinary
peasant is an ignorant man. I consider
him more than the so-called intellectuals.
He knows intelligent, what is best for
him and how he can prosper. The gui-
ding principle of the co-operative society
should be adequate credit on reasonable
terms. If a particular term for repay- -
ment of loan i§ fixed and if it is not
repaid within that time, then the rate of
interest goes up to 18 per cent, 20 per
cent. and so on. The agriculturist feels
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that the money-lender is safer to deal
with. Further, as pointed out by some
hon. Members, co-operative societies
have become exploiting grounds for
self-centred and self-interested people.
A money-lender who has got a number
of creditors becomes the president of the
co-operative society. He sees that all the
moneys are disbursed to his creditors and
then transferred to his own credit. These
are the facts. There is no use saying that
tifty or sixty per cent. of our people go
to the money lenders. There is no other
alternative for him.

The spirit of co-operation is not new
to our country. There is no use saying
that in the Western countries and in
China, the movement has succeeded.
What is co-operation ? One for all and
all for one; it is a simple proposition.
Was there no spirit of co-operatiop in
the villages before the Act came into
force 7 That spirit was broken only in
the later half of the 19th century. Be-
fore that, the whole village was a unit.
Everyone was working for the benefit
of the others. If they wanted to harvest
the crop, they will not do that unless all
the people have agreed. Now, everybody
does it individually, every day one field
is cut allowing the crops in the other
fields to be cut and taken away by the
robbers and thieves. Previously, they
will not sell one grain unless the whole
village was satisfied about the price. So,
we should first of all have an exact
report about the conditions in the vil-
lages

What does the Second Plan say? I
refer to the draft outline.

“The primgry organisation, how-
ever, has to be at the village level
and if strong primary units exist
at the base, effective organisation
can also be built at higher levels.”

If there is no strong organisation at
the village level, what is the use of all
these ?

I do appreciate the spirit of the Bill.
But this should have come after such
organisations at the village level. Other-
wise, the whole thing will fall. We see
thunder and lightning and not a drop of
rain on earth.

I will tell you another thing,
the whole thing. There are community
projects and NES schemes in the States.
Every villager who has got two acres
of land is entitled to Rs. 50 or Rs. 100.
Do you know what is happening ? That
man goes to the national extension ser-
vice organisation and takes Rs. 100 as
loan. There he goes ‘to the community
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project organisation and takes Rs, 100 as
loan. Again he takes Rs. 100 as a tac-
cavi loan. All his property, when sold,
will not be able to fetch Rs. 300, but he
goes to different centres and takes
Rs. 300 as loan. Then again, he also
goes to the agricultural people and takes
Rs. 100 for seeds, manure and so on.
There is so much of distribution from
various centres, but all this do not benefit
the actual man for whom the loans are
taken. It goes to the benefit of the third
person. Therefore, the idea of having an
establishment at the Centre or at the top
will not serve our purpose, unless we go
to the village centres and reorganise them
thoroughly and completely. About vil-
lage panchayats, this is what is written
in the draft outline of the Second Five
Year Plan:

“While co-operation is the princi-
ple of organisation, the agency
which provides direction and leader-
ship in the village is the panchayat.
The panchayat has important func-
tions in the agricultural programme,
in land reform and in land -man-
agement.”

Regarding development of co-opera-
tion, it is said here:

“Economic development along
democratic lines offers a vast field
for the application of co-operation
in its infinitely varying forms.”

Therefore, we have to bring in this
legislation here. I am not thinking that
co-operative societies is after all a State
Subject and therefore we should not do
it. If you refer to the entries in the Con-
current List you will find that “Social
and Economic Planning” is included.
We are not taking co-operative societies
as such, but as one of the principal
bases of re-organising the economy of
the village community. Therefore, we
have to see that the village gets all the
advantages ; otherwise having the go-
downs at the district centres and else-
where away from villages is not good.
If you are having godowns for market-
ing etc., at the district centres, where is
the purchase to be completed? It is
at the village or is it at your godowns
30 or 40 miles away ? That will involve
a lot of transport charges and all that.
All these points must be considered.

If one is to confine oneself, to the
Bill, one will simply say that the bill is
very good. There is nothing objection-
able in it. How can anybody say that
the constitution of a Board is bad or
the setting up of a corporation is bad ?



7923. - Agrisultaral Producs

[Shri Seshagiri Rao)

But, when one goes to the actual work-
ing of the Bill, one has to come to the
conclusion that all that we have said
here is not to be called irrelevant. The
only way I can express it is by quoting
an example. After a marriage, the father
of the girl usually gives some advice to
the boy to take all necessary care. In
the same way, we are entitled to tell
you, Sir, that it is not merely a ques-
tion of constitution of the Board, but
the problem is to see that it is properly
worked so that the villager gets the
maximum amount of benefit.

Shri Velayudhan (Quilion cum. Mave-
likkara—Reserved—Sch. Castes): Mr.
Deputy-Speaker, Sir, 1 was very patient-
ly listening to the introductory speech
of the hon. Minister and 1 was some-
times prompted to interrupt him during
the course of his introductory remarks
on this Bill. I have my valid reasons for
the same.

When I read the Bill, I thought it had
completely ignored the background of
the functioning of the Ministry of Food
and Agriculture at the Centre, as well
as its counterpart in the States. In the
very beginning of the Statement of
Objects and Reasons, it is said that this
Bill is the product of the advice given by
the Rural Credit Survey Committee
sometime ago.

That report is a very useful document.
But when we look at the Bill as such,
we have to weigh the conditions pre-
vailing as a background for the function-
ing of this particular Bill.

Sir, warehouses are not new to civilis-
ed or advanced countries. In the United
States of America, warechouses are pri-
vate organisations and huge business is
transacted by these organisations. This
system has been working very well in
the United States of America, Canada
and other countries. Though this Bill
is practically copied on the plan of the
west, I should say that the situatiqn
obtaining here is something very oppo-
site or very different from that obtaining
in those countries.

What about the functioning of the
Ministry of Food and Agriculture? As
far as the States are concerned, it has
got regional directorates. The regional
directorates are looking after the States
where there are depots and food distri-
bution and other things are taking place.
There are various godowns in the coun-
try. ing war-time we had built up
thousands of godowns in the country. If
the history of these godowns is taken
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into consideration, it will reveal that the
country has had loss worth crores of
rupees because of the mismanagement in
many of these godowns. Govern-
ment of India, after getting a lesson from
these godowns, are now trying to intro-
duce this plan of starting warehouses.

This scheme of starting warehouses in
the form of godowns, as is envisaged
now, will not alone solve the problem of
storing food. My own apprehension is
this. When we are giving only *a new
name to the godowns which we are hav-
ing today, with all kinds of sentiments,
aspirations and ideals behind it, we are
not going to carry out the functions that
we desire through these warehouses. It
was, therefore, my feeling that there was
no need of this Corporation at all, be-
cause warehouses can be started even by
the Centre or the State Governments and
when the Centre wants them they can
subsidise the State Governments. There
ends the function. That was my impres-
sion.

When it is now explained here in the
Statement of Objects and Reasons that
the functions included in this warehous-
ing scheme are: purchase of goods, pro-
duction, processing, marketing, storage,
import and export of agricultural pro-
duce etc., I realise that there is some
work to be done. But even today, with-
out a corporation this can be done. We
have got the Ministry of Agriculture and
Ministry of Food in different States.
They are now storing grains in their own
godowns. Take for example U.P., Pun-
jab or some other State where there was
surplus food products in the last 3 or
4 years. There, they are purchasing the
stock from the agriculturists directly and
storing it in the godowns. Therefore, I
am unable to understand, why with a
huge capital we are having this Corpo-
ration, when practically the co-operative
aspect of it, the productive aspect of it
or the agricultural aspect of it is being
performed by the States themselves.

The hon. Minister, Shri Jain, I should
say, was mixing one aspect with the
other aspect. He ~was quoting things
about many countries like USA, China
and England in connection with the work-
ing of co-operative societies there.
I should say that the co-opera-
tives as they exist today, have
not functioned -for the wuplift of
the rural people, but for the vested in-
terests alone. In my State, it is reported
in the report of the Committee that we
have got the largest number of co-opera-
tive societies, and perhaps the best co-
operative societies. But, I should tell



7925 Agrieultural Prodacs

you, Sir, as our friend who spoke be-
fore me said, these co-operative socie-
ties are now organised in a particular
way with the result that it has never
solved the problem of rural indebted-
mess. It has never advanced the agricul-
tural aspect of the country, even though
we have everything there. Sir, we are
in a‘country where we can idealise many
things. Even vulgar things can be brought
under idealisation. That is our habit, 1
think, -a peculiar habit for Indians. When
1 visited the Scandinavian . countries
about a year ago, I was able to visit
many co-operative societies. I was happy
to see there how these co-operative
societies worked. I had the pleasure of
meeting the Chairman of the Central
Co-operative Society in Denmark. He
was saying about the Indian co-operative
system and what he told me at that time,
I had written in my diary also. He said
that there are several things done in the
Indian co-operative system but the spirit
is absent in the Indian co-operative sys-
tem. That is what he said. My friend
Shri A. P. Jain was saying yesterday that
there is a philosophy behind co-opera-
tion. Of course, as I said, we could
idealise or idolise it. But what is the
actual functioning of this system ? Has
it in any way helped the country ? My
-own personal opinion is that he could
have brought this Bill after bringing
a comprehensive legislation, a central
legislation, like the company law legis-
lation, giving therein a model of co-
operative institutions and organisa-
tions as a whole. He has not
‘brought that legislation yet. Now, every
State has got its own co-operative society.
In the north, in the name of co-operative
societies all kinds of things are happen-
ing today. All kinds of exploitation are
going on and all kinds of money-lending
‘business are going on. All kinds of expro-
priation or deceiving the people are going
on in the name of co-operative societies.
To get Government grant, to get the
favour of the Ministers, to get the favour
from the capitalists or some other or-
ganisation, immediately a co-operative
society with 10 or 12 members are
formed. Thus there are millions of co-
operative societies functioning in the
country and we know how these institu-
tions have functioned, how we are mis-
using the name of co-operative societies
as such, in the same way as we are
misusing many other things in the name
of some philosophy or ideal.

Shri Bansal: In which country do you

find millibns of co-operative societies ? .
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Shri Velayudhan: I should say that my
friend Shri Bansal has not visited China.
I know he will not like to visit China.

Shri Bansal: 1 am going there very

S00N. .
Shri Velayudhan: I am very glad. I
am happy over it. When I visited China
I came to know of their system of co-
operatives. Of course, I had occasioq to
go into many villages, because one im-
portant aspect of my study was the rural
population there, and I belong to a vil-
lage which is like that of the Chinese
people themselves. My friend Shri A. P.
Jain was yesterday telling us about the
co-operative societies there. He said that
the politics there and here is quite dif-
ferent from each other’s and so we can-
not adopt the same methods here. At the
same time, the functioning of the co-
operatives in China has brought about
an emancipation of the villagers there;
and nothing else has brought about the
emancipation of the villagers there than
the good functioning of the co-operative
system there. It i3 not the political sys-
tem alone that counts. A political system
can come from the top and even from
the bottom, but at the same time, the
exploitation of the millions of people liv-
ing in any continent or any country can
be changed only through the people
themselves. The mutual aid co-operatives
there have brought about a revolution, a
great social, economic and psychological
revolution in China. There is no need for
any dispute about it.

Now. I would make a suggestion. I
would like Shri A. P. Jain to send many
of his officer or even some representa-
tives of co-operative agencies to go to
China and then they couid come back
and set right the co-operative organisa-
tion in this country.

Shri A. P. Jain: I am sending.

Shri Velayudhan: I am very happy
about it. Without bringing in compre-
hensive legislation regarding the co-ope-
rative societies, the warehousing cor-
porations are brought in. Why the ware-
houses are mixed up with the other
thing passes my comprehension. Ware-
housing corporations are simply institu-
tions to construct building in a scientific
way and storing the goods in them. He
was saying about marketing. There is al-
ready a marketing organisation in
the Ministry of Agriculture itself.
Even in my State, we have got our State
marketing organisation and similar
business. So, what is this new thing
a&out the¢ warehouses ? It is very - diffi-
cilt to understand it. He said they
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[Shri Velayudhan) .
could distribute the loans. Well, the loans
will be- distributed through the State
Governments. Loans-cannot be directly
distriButed through the co-operative so-
cieties. Therefore, I cannot understand
the overcrowing of these functions and
mixing up of things with one another.
Are these things of such a nature that
the ‘co-operative societies by themselves
cannot do? I know of some societies
which can be aided through the ware-
houses.” But why not we have scientific
structures of warehouses in India es-
pecially for such products as jack-fruit.
In my State, we are growing large quan-
tities of jack-fruit and it is gl)eil::g wasted
there. Has the Government thought at
any time of friuts like this ? Take again
tapioca. It is a perishable article. It can
be kept safely in the warehouses of a
scientific type. Take again the question
of fish. When we come to Central India,
we find there is a lot of oranges, and
other fruits. Then there are potatoes. Al
kinds of things are here. These can be
stored by the Government. But I know
that the intention of the Government,
in regard to these warehouses is that
only grains and other things that will
be purchased from the States will be
kept there under hygienic conditions
and on a scientific basis. That is why 1
was wondering why he is mixing the
two together and idealising all these
things.

At the same time, you should realise
that there are other organisations func-
tioning in the States themselves. There-
fore, it is only a waste of energy or-it
is only a kind of adding more Ministers
to the existing ranks as my friend Shri
Feroze Gandhi said yesterday, or adding
more officers and more personnel in the
States or in the Centre itself. Now, for
example, there are cold storages in Delhi
itself. They are storing the produce and
selling them later on. In the same way,
30 many things are functioning now.
Therefore, my own opinion is this. These
warehouses need not be associated with
all the co-operatives. All this kind of
financing and all these things can be
done by the Central Government by its
own existing machinery today. That is
why I object.to the Bill. I have nothing
objectionable about the ideas or -the
ideals. They were philosophising on
this programme. 1 say it is only slogan-
rongering business and it ‘cannot be
brought into practice. . The Government
want to pursue slogan-mongering by
this legislation and I ‘do not want to be
a party to that. That is why' I am ob-
jecting-to this Bill. ‘
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- "Shri Kasliwal: 1 have heard Mr. More's
tirade against this Bill. I have to join
issue with him. I think Shri More did
not go into the spirit of the Bill at all.
I agree with the hon. Minister when he
said that this Bill is going to rejuvenate
the countryside. Shri Asoka Mehta was
also very right when he said that the Bill
seeks to fill a gap in our economy

During the First Five Year Plan, the
production of foodgrains went up by
20 per cent, that is, from 54 million
tons to 65 million tons. In the Second
Five Year Plan also, it is anticipated
that the production of foodgrains would
g0 up by about 15 per cent.
that is to say, it wil go up
to about 75 million tons. I was
reading in the papers that the Minister of
Food and Agriculture has already moved
the Planning Commission for a further
allocation of funds for an increase in
agricultural production. So far as com-
mercial crops are concerned, there
has been a steady ipcrease, also. So,
it is obvious that the question of storage
for all these surplus crops comes in, and
I am very happy that this Bill seeks to
give all facilities is the matter of storage
and in the methods of co-operation to
our peasantry.

I remember last year having complain-
ed to the Minister that in a certain area
of my constituency jowar had been
selling at Rs. 3 per maund. When I went
only a month back to that area, I found
that jowar was being sold at Rs. 13 per
maund. It was very shocking, and if this
Bill had been there a year or two earli-
er and if there had been warehouses and
storage facilities, I know this thing would
not have come about. Therefore, I am
very happy at this Bill. I do not want to
repeat things which so many other hon.
Members have repeated about this Bill.
You know very well that brevity is my
quality. I never speak much. But there
is only one point to which Fshall make
a reference.

Shri Syamnandan Sahaya: 1 hépe it is
also the soul of wit.

Shri Kasliwal: There is only one point
about which I have some serious doubts.
I have tried my best to resolve it but I
have been unable to do so. That is with
regard to two corporations. This Bill

envisages not merely a Central National

Development and Warehousing Board
but also a Central Warehousing Cor-
poration, and also there is a
third body known as the ‘State

"Warehousing Corporation. * Now, as
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far as 1 know, the functions of these
two bodies, the Central Warehousing
Corporatlon and the State Warehousing
Corporation are exactly the same, with
the difference that the Central Warehous-
ing Corporation will purchase half the

shares in the State Warehousing
Corporation. If this is the extra
function that the Central Ware-

housing Corporation is going to
perform, this can be as well
performed by the Central Board. I think
it is not at all necessary to duplicate the
functions. The hon. Minister will say
that the Central Warehousing Corpora-
tion is also going to have large ware-
houses. Large warehouses are going to
be located in the States, and the States
will look after them because the States
also are going to have State Warehousing
Corporations. As I said, the functions
of the two are the same and I would
very much like that the hon. Minister
will remove my doubts in this connec-
tion.

So many Members have spoken about
co-operative credit societies and I do
not want to go into those matters in
detail. There is only one point I want
to make in this connection that the
credit co-operatives, the producers’ co-
operatives and the marketing co-opera-
tives must be interlinked. That is to say,
each peasant who is a member of one
co-operative, has to be a member of
the other co-operative. If he is a mem-
ber of the marketing or producer’s co-
operative, he has to be a member of the
credit co-operative: and, if he is a
member of the credit co-operative, he
has to be a member of the other co-
operatives.

An Hon. Member: There may be
multipurpose co-operatives.

Shri Kasliwal: This Bill does not
seem to envisage any multipurpose co-
operative. If multipurpose co-operatives
ai;e established, 1 shall be very happy
about it.

I have read the literature about some
countries and I find they have made it
compulsory that a member of the credit
co-operative must be a member of the
marketing co-operative. I have seen it
with my own eyes also in Turkey. Un-
less a kisan was a member of both kinds
of co-operatives, they would not give
him credit. They would not take his pro-
duce for marketing purposes, In this
way, I'am sure that both kinds of co-
operatives will prosper.

. There is only one .small point which
has already been mentioned by one hon.
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Member, which I shall repeat. I would
very much like the hon. Minister to give
his personal- attention to the matter of
construction of warehouses. It is a very
important thing. Warehouses can

built; contractors will be given contracts
and they will build all kinds of ware-
houses. I have seen some warehouses
with my own eyes; it is shameful to have
such warehouses. - Perhaps some more
money may be spent and good ware-
houses may be built. It is worth while
spending some more money on them.

About the location of warehouses,
some hon. Members have already dealt
with it. I hope that every possible care
will be taken to locate the warehouses in
the proper places away from all kinds
of nallas and sullage which will be run-
ning in every village. Higher grounds
should be selected for this purpose.

One more point which I want to sub-
mit is with regard to the question of
msecncndes Insecticides are very im-
portant in storage. I would very much
like that all these co-operatives have the
knowledge of indecticides. Insecticides
should be used in storing grain in the
warehouses.

Dr. Jaisoorya: This idea has been ’
given up as dangerous.

Shri Kasliwal: I do not know whether,
it is given up as dangerous or not. But,
only the other day, the hon. Minister in
replying to a question did say that in-
secticides were being used. When some-
body asked whether it was dangerous to
use those foodgrains for human con-

" sumption, he said, “not at all”.

Shri Bansal: Radio-active process
will be used.

Shri Kasliwal: There is nothing much
left for me to say. I agree with Mr.
Thakur Das Bhargava; it may all appear
very good on paper, but unless the pro-
visions of the Bill are implemented in
the proper spirit dexterously, any num-
ber of Bills like this will not do “any
good to the peasantry. It is the geople
who are going to work it out and they
are the people who will be responsible
for giving all benefits to the peasants.

Mr. Deputy-Speaker: Many Members
have spoken on this Bill, but still there
are about ten Members more. If we re-
duce the time-limit to 10 minutes, per-
haps all of them can be accommodated.
Moreover, there will be a compulsion
upon the others not to repeat the argu-
ments which have already been advanc-
ed; they should rely on their original
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arguments. Have I the permission of the

House for this ?

Several Hon. Members: Yes.
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Some hon. Members: rose—

Mr. Chairman: Shri Syamnandan
Sahaya. :

Pandit K. C. Sharma (Meerut Distt.—
South): I congratulate the hon. Minis-
ter...

Mr. Chairman: I have called Shri
Syamnandan Sahaya.

Shri Syamnandan Sahaya: Let him
speak, he has begumn.

Pandit K. C. Sharma: Only five
minutes. Then he can speak.

1 congratulate the hon. Minister for
bringing this measure which would
help the peasant a great deal. Up-till
now the position has been that the pea-
sant produces and brings the produce
from the field and sells it to the mahajan
who knows no law of ethics and de-
cency, and then he will buy. When
he buys, he will take eleven
seers instead of ten seers. Keeping
five maunds only for himself with a
family of five and three bullocks he
would give the entire produce to the
mahajan who is without any scruple or
any decency. That is Kacha bhav. Then
he buys back. For ten seers he will get
nine seers. That is Pucca bhav. The re-
sult was one-fifth of the produce went
to the mahajan without any justification
whatsoever. That was the system under
which the poor peasant was working. For
keeping the produce and returning it
back 25 per cent. was the interest. So,
no human being with the best of efforts,
even with the best of intelligence and
the best means at his disposal can live
under the circumstances.

So, he was pulling on under crumbling
poverty, but now thanks to this Consti-
tution, the vote has become the compel-

ling factor. The Minister cannot afford

to ignore it. So, something has to be
done. But whether that something is
enough and will do the job is a different
question. For, one thing is sure. I do
not doubt the bona fides of the Minis-
ter, I do not doubt his eagerness, his
work, his effort. All credit to him. But
the thing is there is no receptivity among
those people. You should go to the vil-
lage level and enlighten them.

As Pandit Thakur Das Bhargava
said, a young undergratuate with 300
bighas of land at his disposal would
like a job on Rs. 100 in Delhi which is
not sufficient to support the sort of
living he is having in the village. Why?

the first place, the education we give
has little link, has little association with
the life and environment in which he is
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born. There is dis-association and dis-
connection between the life of the vil-
lage and the life the picture of which he
gets from the books he heads. As I told
the Agriculture Minister once, the first
thing 1s that from the primary stage the
village boy must know not only the
process of agriculture, but something
worth administration, worth liking,
worth having in the rural life itself. He
calls his mother a fool, he calls his fa-
ther simply a crude clown. How can
he work among the village population?
It is impossible that agriculture tan
remain a subsistence occupation and you
can get an intelligent man as a Member
of Parliament. Remember it. Now you
are playing on the ignorance of the
peasant. Gandhi ki jai gets you the vote.
But the moment he knows that his in-
terest is diametrically opposed to that.
of the intelligent Indian, he would not
vote for you. What would be the result ?
Can you run a democratic Government
with 400 millions of population as we
are likely to be because we grow so
quickly ? Can you govern without any
intelligence, without any training, any
equipment whosoever ? And that sort of
man who can run the Government effi-
ciently would not be returned to Parlia-
ment, unless you turn this subsistence
occupation into an industrial enterprise.
You shall have to do it to enable him
to work and co-operate with you to
build a new India. You shall have to do .
it, and so that you can do it effectively,
you must take scientific measures. And
the first scientific requisite is at the vil-
lage level the children and the adult not
only must know the process of agricul-
ture, but better agriculture; seed, imple-
ment, cultivation warehousing, all these
things they must know. They must be
made to understand. They are the people ,
who have to deal with it, not the babu
or the clerk or the official. With all the
goodwill, with all the good intention of
an officer, he cannot go and do every-
thing himeslf. He can simply . guide.
But who is to take the guidance if there
is neither the equipment, nor the recep-
tivity. Therefore, the one thing that I
emphasise is this, that the first thing,
the most important thing is to give the
information at the village level. There is
no use giving us these things. I hate to
receive -all this Welfare, Kalyan etc. Do
you think ten blind boys and ten young
girls whom we are teaching will solve the
problem of millions of India? We are
teaching them nothing about their life.
The first thing is you have to approach
the child the adult, the man in the field,
at the village level. Teach them what
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they are doing, teach them that they can
do it better, that it is worth while to
do it better, make them receptive and
well-equipped and then send the officer.
The officer is an Indian. I do not believe
that he refuses to do the work. I have
done work myself in the riots days and
under the zamindari abolition scheme,
and I testify here that the average officer
does his best. He is well-meaning and
puts in the best labour, but despite all
these things he fails or does not achieve
what he means to achieve because the
other partner is quite indifferent to the
new ways of life, therefore, in order
that that may be received and taken up
seriously and worked out successfully,
this is the first essential.

1 make only this point and I hope with
the receptivity, the intelligence and the
good intention that the hon. Minister
possesses—all honour to him, all praise
to him—he will take up the job.

Shri Raghavachari (Penukonda): I rise
to make a few observations on this Bill.
Hon. Members are congratulating the
Minister on his having brought forward
this Bill. But the real occasion for con-
gratulation was when the Reserve Bank
of India Act was amended with a view
to making some provision for financial
aid in the matter of rural credit facilities
the establishment of warehouses and
so on.

As a practical man interested in agri-
culture and in co-operation, I wish to
make a few observations as to what are
the real defects which this Bill is expect-
ed to remove. That is the only pointto
which I shall address myself. So far as
the co-operative movement is concerned,
I do not wish to go into its foundations,
and say why it has failed in India, and
whether it will not succeed at all here-
after. I am one of those who believe
that unless the people of a country hope
that co-operation must succeed, there
cannot be any future at all for that coun-
try. It might take some more time, but

- nevertheless, we havc to work with this
idea and make it a success.

The warehousing part of the activities
of co-operative societies is attemped in
our parts by what are called loan and
sale societies. Those loan and sale socie-
ties have not functioned very happily, so
far as experience goes. Now, by this Bill,
you are providing only warehouses. In

- other words, you are providing storage
facilities. ¥s that the real problem ? If
you provide a shed or a place where
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things can be kept, the question is whe-
ther things do come in there. Is it be-
cause of want of storage space that the
producer is not in a position to market
his products profitably? I for one would
submit that it is not a question of mere
want of space, but it is something else
which really comes in the way.
The poor agriculturist in this country
produces not one variety of grain. There
is no standard variety of grain which he
produces. He produces about twenty to
two hundred varieties of paddy. In a
warehouse, can you mix them together?
Can you store them together ? That is
the real difficulty. These warehouses and
storage godowns would be profitable
only when there is a commercial crop
produced on a large-scale, which you
E:n store and then market at a later
te.

Another difficulty is that the poor
producer has got such small holdings
that he produces only a few bags of
paddy or grain, which is hardly suffi-
cient for him. Even today, he is com-
pelled to sell it away during the harvest
season, because of his previous debts
and so on. The result is that he has
nothing left with him to put into the
warehouse. So, the real problem is one
of greater production. I am glad that
clause 9 of this Bill does contemplate
some schemes for greater production.
From the observations made by the
Minister, 1 take it that co-operative
farming and things like that are con-
templated. But to my mind, things seem
to be at cross purposes. On the one
hand, you want to reduce the extent of
land-holdings and on the other, you
want to increase the production. Pro-
duction can be increased only when
there is a larger extent of land, and
there are proper seed and manuring and
other facilities and not when the land
is in several bits and there is fragmenta-
tion. There comes the real difficulty. I
am more interested in that aspect’ of
the matter.

It is not by merely providing some
storage facilities that you can solve the
problem. You have to attack the problem
in its fundamental and foundational
stages. And here, I would make bold to
suggest one or two things. The Agricul-
ture Departments in the various States
are busy conducting various experiments
and researches, but the trouble is that
those things are never taken into the
field. They say that they have discovered
an improved seed. But that improved
seed is hardly available to the poor agri-
culturist in time.
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Then, you have not got any seed farms
which can supply good seed in time. If
suddenly mosoon comes or rain comes
and the agriculturist wants seed, some
kind of stuff is supplied to him as im-
proved seed, and the result is that the
man loses all confidence in the depart-
ment itself. I am myself an agriculturist,
and 1 have purchased several bags of
seeds which have proved an utter failure.
This shows how things are functioning.
Ultimately, the poor tenant has to pur-
chase the seed in the local market and
then sow it again. It is not that the de-
partment wants to give this inconve-
nience to the producer, but it is because
they themselves are not in a position to
?ave guaranteed seed from any seed
arm.

What I would suggest is that you must
go and make experiments in every vil-
lage under the local conditions, with
good seed on experimental farms. Co-
operative farms must be encouraged with
all kinds of assistance. If you can do
that, then the agriculturist will take ad-
vantage of that. I can tell you that the
poor agriculturist is not such a conserva-
tive as he is taken to be. The moment
he finds that there is something good in
any experiment which you have made,
he will immediately adopt it. You need
not carry these things to him, and think
of educating him, training him and so
on. If he observes the experiment, and
he is convinced that he can get a few
more rupees worth of produce, he will
immediately adopt it of his own will.

Your warehouses and other things will
be of some use only if the agriculturist is
able to retain his crop, which at present
he is unable to do because of his poverty.
If he can retain it, them certainly he will
come to you. Some hon. Members want-
ed to know whether there is any compul-
sion in his Bill. I for one believe that by
resorting to compulsion, you cannot suc-
ceed in co-operation. The Minister also
rightly stated, ‘We give him a loan, and
we expect him to sell it through us, and
there is also a condition that he has to
market his crop through our organisa-
tion’. If by marketing his produce
through a co-operative society, the agri-
culturist finds that he can gain about
Rs. 10 or so in the end, I am sure he
will come to you. Even in regard to
warehouses, you have your own experi-
ence as to how on account of improper
storage conditions, things stored have
become unfit for human consumption.
That is also another difficulty.
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Therefore, my sincere feeling is that
by merely providing these things, you
cannot expect to work any great change.
The real change will come only when
you go to the villages and make experi-
ment on his farms and show to the
agriculturist that with better seeds, bet-
ter methods of cultivation, better manure
and so on, better and more standardis-
ed crops can be grown. That is the

- fundamental thing. Then, from his own

experience, if the agriculturist finds that
by taking his products to a warehouse
or a co-operative society, he can get
better price, then surely he will adopt
that course.

Clause 9 of the Bill lays down the
functions of the board. I wish to say
in this connection that greater attention
should be given to the question of co-
operative farming. I took the trouble
of reading the pamphlet published by
the Reserve Bank on co-operative farm-
ing. It has given an idea of the collective
experience of different countries, and
also of some experiments made in our
own country. But unfortunately, these
things have not proved a great success.
The real solution to the problem would
be that the Agriculture Department in
the States should demonstrate in model
farms with better agricultural methods
suited to the local conditions that better
crops can be grown and they can be
more profitably marketed through the
co-operative societies and warehouses.

I do not wish to take the time of the
House, but I shall make just one more
point, and that is *in regard to nomi-
nation. I find that everywhere, it is
nomination, and nomination only. It
looks as if the whole power is vested in
the Central Government, and they will
nominate the members and the directors
on the board. We do not know on what
basis the members and directors of the
board are to be nominated. When we
point out this. we may be told that it is
easy to criticise, and that we must wait
for some time to see it function. But
judging from the way in which these
nominated boards have functioned, I am
not very happy about nomination. See-
ing that co-operation has not succeeded
so far in our country to the desired ex-
tent, I am afraid that this power of
nomination may not lead us to the de-
sired goal.

Shri Morarka (Ganganagar—Jhun-
jhunu): I rise to welcome this Bill. All
those who know anything about the
problems of rural economy of this coun-
try cannot disagree with the objects and
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purposes of this Bill. The need for pro-
viding some finance for the development
of the co-operative movement in this
country and also for marketing and pro-
cessing our agricultural produce was a
long felt one in this country. The
Central Banking Inquiry Committee, as
far back as 1931, made recommenda-
tions, and in partial implementation of
these recommendations, many State Gov-
ernments had started warehousing socie-
ties and warehousing corporations in
their States. But those attempts have
not been very serious and hence those
warehouses have not achieved any
mentionable success.

As the time at my disposal is so limit-
ed, that if I were to praise the provisions
of this Bill fully, I would have no time
left to point out certain defects and make
some criticisms against this Bill. There-
fore, while there can be said a lot in
support of this bill and since there is
hardly any difference of opinion about
the purposes of this Bill, I will only
confine myself at this stage to pointing
out a few things which, in my opinion,
should be improved in this Bill.

My first point is that such an im-
portant a Bill as this should have been
committed to a Select Committee of
this House. But as the legislative pro-
gramme of the Government is so crowd-
ed and as this Bill has come before the
House so late, somehow or other, Gov-
ernment could not refer it to a Select
Committee. It is unfortunate that an im-
portant Bill like this, which would charge
Rs. 30 crores from the public exchequer,
and which contains so many provisions
on a -controversial subject like the co-
operative society, an institution which
has yet to succeed in this country, could
not be referred to a Select Committee.
A Bill of this type should have gone to
a Select Committee for proper scrutiny.
It would have received more careful at-
tention there. -

Coming to the provisions of the Bill,
first of all, I wish to know why the re-
commendations of the Committee of
Direction have not been strictly adhered
to. This morning an hon. Member who
spoke first on this Bill said that the re-
commendation about an advisory com-
mittee being constituted had not been
followed. I do not know why the Gov-
ernment did not find it convenient to
have the advisory committee to advise
the members of the Board for this pur-

. ‘The Committee has in unambi-
guous terms suggested that there should
be an advisory committee, common
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both to the Reserve Bank and this Cor-
poration.

My next criticism is why an autono-
mous Corporation of this type is always
staffed and overcrowded with govern-
ment officials. You know that the very
idea, the very philosophy, behind the
proposal to have an autonomous corpo-
ration and not to have a government de-
partment for the purpose, is to keep it
free from red-tape, to have some popular
representation public man, man of ex-
perience in that field and to have some
independent people on the Corporation.
If in this Corporation we are going tc
have all government officials—Secre-
taries, Deputy Secretaries and others—
then whether you have a government de-
partment or whether you have an auto-
nomous Corporation, it is not going to
make any difference; the modus ope-
randi would be just the same. Their
method of work and their approach
would be always bureaucratic.

[SHRI RAGHAVACHARI in the Chair]

It may be that from the point of view
of administrative convenience and ac-
countability, that system of management
may be good. But it is certainly not
going to help the needy agriculturist
in time.

Another criticism which I want to
offer is about the functions of the Board.
I find that there is some difference bet-
ween the recommendations that the
Committee made about the functions of
the Board and the functions as actually
incorporated in this Bill. The functions
of the Board have been contracted to
some extent, according to the provisions
in the Bill. The Committee had, for
example, recommended that this Board
should also undertake projects like small
irrigation schemes, supply of implements
to cottage industries and things like that.
We do not find such a provision in this
Bill. I do not know why the Government
could not accept this recommendation
and could not.include it in the Bill. i
think the Committee of Direction very
carefully went into this matter and made
this recommendation for helping the agri-
culturist, so that the help given to the
agriculturist should be givén in a com-
plete form—not only to this aspect or
that aspect of the activities. For the agri-
culturist to be fully helped, he must alsc
be helped in connection with small irri-
gation projects and also supply of imple-
ments for cottage industries.

So far as the drafting of the Bill is
concerned, I find that there are a few
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things to which I cannot reconcile my-
self. I would point out one instance, and
that is about the disqualifications of the
members of the Board and of the direc-
tors. Now, there are three clauses in this
Bill dealing with disqualification, one
in clause 4, another in clause
22 and the third in clause 31.
Clause 4 deals with the mem-

bers of the Board. It prescribes.

only three disqualifications for them.
Clause 22 has got six disquali-
fications. Pausing here for a - mo-
ment, if you read the first disquali-
fication in clause 22, it says that if a
person is found to be a lunatic or be-
comes of unsound mind, he is disquali-
fied. But this disqualification is not
there in clause 4. What is the result ?
A lunatic person or a person of unsound
mind can become a member of the
Board. 1 am sure that this is not the in-
tention of the Government. I can under-
stand it if there is no disqualification
prescribed at all. But when one disquali-
fication is prescribed in one clause and
no such disqualification is there in an-
other clause, what does it imply, as in
this case ? It means that a person of
unsound mind or a lunatic can become
a member of the Board, while he cannot
become a director of the Central Ware-
housing Corporation.

Mr. Chariman: He is to be nominated.
A lunatic won't be nominated.

Shri Morarka: Even then, it means
that a person of unsound mind can be
nominated on the Board (Interrup-
tions).

Shri Punnoose: The presumption is
that the person who nominates is of
sound mind.

Shri Morarka: Take another instance.
Sub-Clause (iv) of clause 22 says thata
person who has been removed or dis-
missed from the service of Government
on a charge of corruption or bribery can-
not be a director of Corporation. But
so far as the Board is concerned, he can
be a member. .

I feel quite strongly that the disquali-
fications prescribed in all these cases
must be uniform. In the company law
which we recently passed, we have given
detailed disqualifications for a director
even of an ordinary company. Here is a
Government Corporation, a huge Cor-
poration. In the Bill, we are prescribing
disqualifications. What are those dis-
qualifications ? Some disqualifications in
one clause which are absent in the other
clause without any justification.

There is another recommendation
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which the Committee made and which
the Government have not accepted. That
is so far as shareholding is concerned.
The Committee had recommended that
in the Central Warehousing Corpora-
tion, organised marketing associations
like the East India Cotton Association
must also be allowed to subscribe to
the share capital. Among the list of
associations who are entitled to subs-
cribe to the share capital accepted by
the Government, I do not find the
name of the recognised forward market
association. I do not know why the Gov-
ernment have not accepted that recom-
mendation also.

Now Sir, so far as the Central Board
is concerned, I can understand if it is
constituted as a central authority under
a special statute. But as regards the other
corporations namely Central Warehou-
sing Corporation and the State Ware-
housing Corporations, why are they not
incorporated under the Indian Com-
panies Act? In the Indian Companies
Act, we have provided ample safe-
guards for such Government Corpora-
tions i.e. whatever provisions the Gov-
ernment do not like to be appiled to
these corporations may be omitted. In
spite of that I cannot understand why
these corporations are not incorporated
or established under the Indian Com-
panies Act.

The point I want to make is this if
you have a corporation incorporated
under a special law, then it is regulated
only by the few regulations contained in
that special law, while if it is a corpo-
ration—registered under the Indian
Company Act, unless and until we
exempt it from certain provisions, all
the provisions of the company law would
apply to it. I say this because in these
corporations like the Central Warehous-
ing Corporation, the public are going to
be the shareholders, and therefore it was
only in the fitness of things that the
company law should have been appli-
cable to them.

Another criticism I want to make is
about clause 19. Many things are left
out in this Bill to be prescribed by rules
and regulations, and perhaps understand-
ably so. But kindly read clause 19.
Clause 19 says:

“The shares of the Central Ware-
housing Corporation shall be gua-
ranteed by thé Central Government
as to the repayment of the principal
and the payment of the annual divi-
dend at such minimum rate as may
e fixed by the Central Government
by notification....”
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[Shri Morarka}

The dividend on the share which the
Central Government will guarantee is
also to be prescribed by notification
without any reference to us in Parlia-
ment. Then, what are we here for?
Surely, we must have some say in the
matter. This dividend which the Cen-
tral Government guarantee would be a
permanent charge and we must have a
say whether it is or is not reasonable.
Are they going to prescribe all these
things by notification ? I feel that so far
as clause 19 is concerned, this power
should not be taken by Government to
declare by notification but it should be
stated in the Bill itself as to what the
rate will be and the House must know
what the rate of dividend the Govern-
ment propose to pay.

The last point I would like to men-
tion is this. Clause 55 purports to amend
the Reserve Bank of India Act. There is
a Bill pending before this House for the
amendment of the Reserve Bank of
India Act. I feel that, in the fitness of
things, this provision should find a place
there and not here.

There are many other small points
which I would like to make if I get
another chance during the clause by
clause discussion.

Shri Syamnandan Sahaya: Looking at
the provisions of this Bill, I have no
doubt that when the Bill is enacted and
action taken on it, it will open a new
chapter in the history of the co-opera-
tive movement at least in this country.
Friends have spoken of Denmark and
Sweden and other countries. I have no
doubt that they have gone through the
procedure and the conventions adopted
in those countries. But some friends here
may feel surprised if I tell them that
there is no law governing co-
operative societies in Sweden or
Denmark. We were talking about
voluntary and compulsory co-operative
societies. Things have grown on the
basis of voluntary action of the people
of the area. They have seen the benefits
arising out of a co-operative institution
and they have joined wholeheartedly.
The result has been that almost the
entire country is a co-operative society.

1t is difficult to visualise at this stage
what will happen to the different pro-
visions of this Bill or other measures that
are being adopted for the improvement
of the co-operative movement. But, I
have no doubt in my mind that this Bill
is a step in the very right direction.,],
therefore, do not hesitate in congratulat-
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ing both the Minister and the Govern-
ment over the step they have taken. I am
also glad that the Government are appre-
ciating the urgency of this measure. As.
a Member of this House now for many
years. I do not easily favour a Bill going
through without being referred to the
Select Committee. But, the fact that the
Government are anxious to bring this
measure into action at once and enforce
its provisions gives me the added hope
that they are very serious about it. That
is the first requisite of any measure that
we adopt for the improvement of the
rural areas with which is connected the
improvement of the co-operative societies.
as ‘such.

Different suggestions have been made.
But, I am glad to say that although sug-
gestions for improvement have been
made—and no one, not even the Minis-
ter can claim that this Bill is one which
is not capable of further improvement—
it gladdens one to see that the House
has, almost from all parts, agreed with
the provisions and the principles involved
in this Bill except, perhaps, my hon.
friend, Shri Velayudhan. When he was
speaking, I was reminded of an Urdu
couplet which I wish to share with you
and the rest of the House.

FaTH T U [ A& AT 969G o
RATT ZAST FgT AT AT G A1 GT a7 11

Shri Tek Chand (Ambala Simla):
Translate it for his benefit.

Shri Syamnandan Sahaya: I tried to
appreciate every point which he was
making. I was very attentive but I admit
my incapacity to understand the point
which he was making out. Anyway, I
am glad he was all for taking steps to
improve the condition of the rural popu-
lation and that is what this particular Bill
aims at.

There is just one thing to which I
would like to draw the attention of the
Members of this House. I have heard
speaker after speaker saying that the co-
operative movement in the past has acted
even more harshly than what the village
mahajan or village money-lender
used to do. I am sorry I feel
unable to accept this charge. After
all, the method of operation, if I
may use the term, was only through what
was known as award or liquidation pro-
ceedings. And, I do not think I shall be
far wrong if 1 state that there will be
hardly 5 to 7 per cent. cases of award
or liquidation. But, even so, I appreciate
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that even one case of hardship sometime
creates an impression and gives one the
picture of misunderstanding the tree for
the wood. I do not claim much for the
co-operative movement for the last 50
years; I shall not be so bold as to do
that. But, there is one outstanding feature
and that is that while it has not been able
to cater to the needs of the rural popu-
lation to any appreciable extent, while
there is still a lot that could be done to
improve the general structure of the
society and of the movement, it must be
conceded that in such parts of the coun-
try where I have gone, the result of
money being advanced by the co-opera-
tive society has had the same effect as
‘when Government godowns and Govern-
ment grainshop were opened when the
prices were high. I will not admit that in
the days of high prices when Govern-
ment grainshops were opened, grain was
selling at a reasonable price, but the
tendency on.the market naturally was
to reduce the prices. I submit that the
rate of interest charged by the money-
lenders was very high and even though
the co-operatives advanced only very
:small amounts. it has had a very salutary
effect. It may be another factor that my
friend Pandit Thakur Das Bhargava has
had a sad experience of the movement
in his place Gurgaon. But, taking the
position as a whole, it will not be denied
that there are not at all places
or even many places in this
country where still an interest
rate of 36 per cent. prevails. In
my State, the ultimate borrower gets
from the co-operative society loan at
the rate of 6% per cent. and even Gov-
ernment today are getting loans at the
rate of 4 and 4% per cent. This, I may
submit, is no ordinary feather to the
cap of the Government. However, I
shall not be able to make any great claim
for anything which we might have done.
One thing is quite clear that, after all,
we learn by experience. Surely, all that
we are trying to do today is because we
have found the direction in which we
were proceeding was not, perhaps, the
only direction and that we should have
taken steps in other directions also.

The co-operative credit movement
was, as has been rightly pointed out,
the movement for advancing loans and
how so benevolent a money-lender and
how so benevolent a tax collector, there
is always something to say against him.
Here is a provision in this Bill by which
the agriculturist will be able to secure
a reasonable price, a fair price to put it
at the least for his crops and he will not
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only be able to repay his debts but will
be able to take back something home
from these new societies that will be
started.

Some points have been raised and
some doubts have been thrown up. I
know 1 shall probably be traversing on
the jurisdiction of the hon. Minister if
I take up one or two of them, but per-
haps I might because it will clear up my
mind also and if I am wrong, the hon.
Minister will correct me. For instance, it
has been very rightly pointed out by
several friends here. Dr. Jaisoorya in
particular, that unless arrangements are
made for the rural population to secure
Joan against their crops or against their
stored grains, it will be difficult for them
to go to the warehouse and not to go
to the ordinary village money-lender who
is always available, day or night, to give
him loan. Of course, there is no parti-
cular mention here about it, but the
general idea is that the loans will be
advanced by the co-operative credit
societies, and when the grains are sold
by these marketing societies, after pay-
ing the debts to the co-operative credit
society, the balance will be paid to the
agriculturist.

Shri A. P. Jain: That is quite cor-
rect.

Shri Syamnandan Sahaya: So far as
the credit needs of the agriculturist are
concerned, it will be different now. Yes-
terday, the whole procedure of enquiry
into the assets of the particular member
had to be gone through and, therefore,
it delayed matters. Here he holds a
receipt from the marketing society that
he has stored ten maunds of wheat or
paddy, he goes with that receipt to the
credit society next door and gets an ad-
vance if he needs it. Therefore, the prob-
lem is in contemplation and will ap-
parently be largely met.

Regarding the other points, some
friends have said whether it had been
considered how long it will take. to
reach the seven lakh villages in thi$ coun-
try. I do not know whether my friends
have seen the complete scheme of the
community projects and national exten-
sion service areas. I myself had doubts
about this ‘matter, and last time when I
had a discussion of this matter with the
Director—perhaps he is called by that
title—of the Community Projects Area,
Shri Dey, I felt that the scheme is such
that in a period of six to seven years
the entire country will be studded with
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{Shri Syamanandan Sahaya]

community projects and national exten-
sion service blocks. What are these com-
munity projects and national extension
service blocks doing? From the point
of view of co-operation, they are organis-
ing co-operative societies in their blocks.
These co-operatives are getting affiliated
to the Central Bank and the Central Bank
in turn is getting affiliated to the State
Bank. You will, therefore, see that a
whole network of organisation from the
primary up to the apex is being built up.
It has to be conceded that after all we
have not been able to go for long with
this process. That we have succeeded
even to this extent is a matter which
deserves our consideration.

There is just one other point which
has been made and that deserves clari-
fication, that is, whether we should have
begun this work from the top level or
from the bottom level. Many of us have
been workers in this country. We know
the condition of the rural population.
May I ask the friends who have made
their  suggestion whether they have
thought of the long period that it will
take if we really start organising pri-
mary marketing societies, then taluk
rural societies, then district rural socie-
ties, then provincial rural societies and
then tihe Central society. Who will bear
the cost for them in the first instance ?
While, therefore, no one can deny the
principle that the better method is to
allow the thing to grow from the bottom,
being strong in the foundation and then
to build structure on it, our case is,
however, different. In our case, if there
is no Central organisation to begin with,
if the Reserve Bank and the Central
Government are not prepared to have
this Rs. 5, 10 or 25 crores, it will be
difficult to go to that level. One thing
is certain in a democratic set-up. What-
ever we may feel now, once this goes
and permeates into the rural areas, the
primary unit will assume more import-
ance than even the Central unit.

The last thing which I wish to submit
is that, the whole basis of co-operative
movement is to enlist the sympathy and

support of the entire population.
That is why we  have all the time
heard about official and non-offi-

cial elements. The Government have
the responsibility, but ~they have
also their limitations. To improve a
country, vast like India from Cape Co-
morin to the Himalayas, with a popula-
tion of 36 crores or perhaps 37 crores,
it is not possible that any agency entirely
manned by Government official will be
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able to achieve those objectives which
we all have in view. Therefore, the
desirability of enlisting the sympathy of
the entire non-official world to this move-
ment is there: I myself have a feeling that
perhaps it might.be possible to provide in
the Bill as such a larger representation of
non-officials. I have been a co-operator
and, in that sense, a worker. I do not
believe in mere criticism. I am content
to work in any atmosphere in which I
am placed. 1 have done so in the past
and I have no doubt we shall all suc-
ceed in the future.

Before 1 resume my seat, I would
appeal to the hon. Minister that he has
to train non-officials to take up this work
from him and his Department some day
or other. The day may be far yet, I fully
recognise and appreciate that point, but
that is the objective which has
to be aimed at, and for that
purpose it will be desirgble for him
to look into this aspect because the nomi-
nation part is in the hands of the Gov-
ernment. He has no restrictions except
in one or two cases like the State Bank
representative and the Reserve Bank re-
presentative. It will be desirable for him
to train up through these organisations
as many non-officials as he possibly can,
and if he does that, I have no doubt he
will have the support of the entire co-
operative movement behind him. I am
not very senior to him, but there are
seniors in the co-operative movement
and I have no doubt that the hon. Minis-
ter will have the blessings of all these
old and senior members of the co-opera-
tive movement for the work he has ini-
tiated and more so when he finishés it
:ﬁd completes it to the satisfaction of

Shri N. Rachiah: Befors Shri Pun-
noose begins his speech, may I raise this
point ? If the time-limit is extended to
15 minutes, from ten minutes, then some
Members will not get a chance to parti-
cipate in this discussion. The idea is that
every Member should get not more than
ten minutes. Is that not so ?

Mr. Chaiman: Yes, that is so.

Shri Punnoose: I will finish in nine
g}inutes if that is not out of order,
) | )

Very few Bills have received such en-
thusiastic reception in this House as this
Bill. The objectives of the Bill have
been applauded by everyone who spoke,
even by those who may not like the
pattern of things visualised in the- Bill.
I am sure they will not dare to speak it
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out because if the objectives of the
Bill are }:roperly implemented, it can
certainly fulfil a very urgent and neces-
sary requirement of our people.

It has been said that this Bill is a
step in the right direction. But a step in
the right direction need not necessarily
reach the goal. There are several steps
in the right direction which may not
sometimes lead us to the goal. For
example, in this Bill and similar
measures passed by State Legislatures,
organisations are set up by the Centre
or the State Governments, and they will
remain futile, will remain simply on
paper, if certain other conditions are not
fulfilled. The question of cheap credit
has been emphasised and re-emphasised
here. Suppose that is not forthcoming
then this Bill cannot serve the peasant
at all. We create these organisations,
but the peasant will have to go
to the money-lender because he can-
not get on without cheap credit. State
Governments have got certain ar-
rangements to give loans, .but only
people who have got land can
avail of those loans. Therefore,
we must have a system of giving
credit on the basis of crop, and then
alone the ordinary peasant will be able
to take advantage of it.

Coming from a place where money
crops are raised on a large scale, I have
come across the practical difficulties ex-
perienced by the peasant. For example,
a peasant producing pepper does not sell
his commodity at the proper price be-
cause the money-lender is very often the
merchant also. He takes a loan much
before the pepper flowers. When the
crop comes, he has to sell it at a low
price to the money-lender. This co-opera-
tive movement and the warehousing faci-
lities must be accompanied with arrange-
ments for cheap credit on the basis of
crops.

[MR. DEPUTY-SPEAKER in the Chair]

There is what we call big business in
most of these commodities. It would be
almost impossible for our co-operative
societies to compete with it. It controls
large areas with large amounts of money
and it will be able to smother the co-
operative movement. We have seen the
co-operative societies remaining defunct
in the villages. It is so because of the
firms which can command large amounts
'of money.

Take for instance tobacco. A single
firm has got .about eighteen factories at
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its command. It.can at any time increase
or reduce the price. If the Government
wants to make a success of this Bill, it
should take a very stiff attitude towards
the monopoly trader. The main reason
for.the failure of the co-operative move-
ment in the past was that it was en-
gaging itself in credit facilities only. Jt
1s true. It cannot succeed by this alone.

But in our State it was not the case.
We had co-operative societies engaged
in the production and distribution of
commodities—multi-purpose  societies.
These were there for a long time but
unfortunately the record is not very en-
cauraging. Now, we have to take special
efforts and see that the old notions about
this movement are wiped out. We have
got what is called the coir producers’ co-
operative society. It was intended to give
the maximum price to the producer, men
and women in the villages, who do the
actual work. What is happening todayv ?
The thief whom we wanted to keep out
is in the castle. The coir dealer, profiteer
and others have taken charge of the
co-operative society. They are the big-
gest people. I was at Alleppey. Our Fin-
ance Minister was visiting my consti-
tuency. We were taken to the co-opera-
tive society headquarters. The organisers
there said that they had made so much
profit. All the time I wanted to ask how
they could make so much profit. But,
the Finance Minister himself asked them
as to how they could make so much pro-
fit if it was really a co-operative society.
That is what is happening.

Sometime-back the tapioca price had
fallen and it could not fetch economic
price. The Government decided to pur-
chase tapioca. The price was fixed a
little higher than the market price and
co-operative societies were formed. But
the money-lenders, profiteers, merchants,
etc. got in. They knew more about the
rules than the peasants and they took
charge of the situation. They went to
the open market and purchased at the
same low rate and sold to the Govern-
ment at the higher rates.

I could not go into the provisions of
the Bill.

Mr. Deputy-Speaker: The time is up.
It will be done afterwards.

Shri Punnoose: We have to see that we
get sufficient guarantee against all these
things. I am afraid that this is a very
genuine fear. I find only four or two
representatives of co-operative societies
on the Board. Non-official fpresenta-
tion.
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Shri N. Rachiah (Mysore-Reserved—
Sch. Castes): I support this very im-
portant Bill which seeks to mobilise the
co-operative movement. In a country like
ours the success of our socialist pattern
of society will really depend upon the
success of the co-operative movement
and as such I wholeheartedly support
this Bill.

At the outset, I want to congratulate
both the Minister and the Deputy Minis-
ter for having efficiently managed the
Ministry. They have been trying their
best to solve the food problem, but at
the same time, I want to make some ob-
servations which will go to prove that
the Ministry has not taken sufficient care
with regard to agricultural labour. So far
many Members representing many States
have spoken but no Member, I am sor-
ry to say, has spoken about agricultural
labour. Agriculture is the real source of
wealth, and the agricultural worker is
the real producer of the wealth in our
land. There may be lands; there may be
big landlords. But who is to work on
the soil ? Who is to produce and who is
to manure the land and who is to sow
the seeds ? I am sorry that this Ministry
has not given even a little attention
or care towards the emancipation of
agricultural labourers.

Without effecting uniform land reform
we will not be doing any good to the
real farmer. During these days, in the
name of the farmers, only the landlords
are getting benefits. The other day the
Agriculture Ministry held a farmers’
forum, but I am sure not even one agri-
cultural labour representative was there.
Unless there is understanding and good-
will between the labour and the land
owner, the labour will get no benefits.

The Minister and the Deputy Minister
have been touring the country and they
have not said that landlords should be
fair with regard to the agricultural wor-
kers. Only the other day I read in the
papers that the price of the foodgrains
has gone up by 60 per cent. in Travan-
core-Cochin. The Deputy Minister him-
self has said that in Mysore, the price
has gone up by 60 per cent, and so on.
What is it due to ? Either we are deficit
in foodgrains or if we are surplus, then
there is no proper storage and distribu-
tion. Why should the common man
pay a high price for the foodgrains ?
Even from the point of view of the
common man or the consumer, who
gets the benefits. It is the big landlord
and not the real farmer in the absence
of land reform.
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If there is uniform land legislation,
then the tiller of the soil will get some
benefit. Yesterday, although sales tax is
a State subject the Central Government
brought forward the Constitution (Tenth
Amendment) Bill, because they want-
ed to remove some administrative diffi-
culty or lacuna. Similarly, if State Gov-
ernments are not coming forward with
the necessary land reforms, why should
not the Central Government bring an
amendment to the Constitution, take up
the responsibility of introducing uni-
form land reforms all over the country
and gain the confidence of the people,
whom all of us represent here? Ministers
attend big functions like the farmers’
forum where the landlords come. They
must openly say there that the landlords
must be fair and they must be liberal
towards the agricultural labourers. We
pay Rs. 50 for one palla of rice today
and we pay Rs. 100 tomorrow; but, the
agricultural worker who is getting 6
annas today will get 4 annas tomorrow.
Is there any minimum wage fixed for
the agricultural worker? No. He has no
other source of living, but yet he is not
cared for. He is not given sufficient
wages. Still, people say that this is a
democratic Government—the people’s
Government.

According to this Bill, there is no re-
presentation for agriculture labour on the
Board. In the case of the Coffee Board,
Tea Board or the Rubber Board, there is
a specific section in the Act itself that
there would be representation to labour
on the Board. But in the case of this
Board, the teeming millions who are the
real producers, who produce food, cloth
and everything for us are not represent-
ed. I know that the Food and Agriculture
Minister is not like other Ministers. He
is not like the Commerce and Industry
Minister; he is very good.

Mr. Deputy-Speaker: Comparisons are
not very fair.

Shri Rachiah: I only say that he is
charitable with regard to the common
man. When the Constitution provides
equal opportunities for all, why should
not the agriculture labour also get equal
opportunities ? I am sure, if agricultural
labour has been neglected or ignored, it
is because of their non-organisation. In
the rubber industry or in the plantations,
labourers have organised themselves and
their voice is heard and they are given
representation. The agricultural labourers
who are the teeming millions, have not
organised themselves and their voice is
not heard. Even if they cry, nobody takes
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notice. As such, I would only appeal
to the Government. I am not accusing
my own Government. At least some con-
sideration should be given to the agri-
cultural labourers. The Minister holds
that portfolio. If he does not take up the
matter, who else would do justice to
them ? I appeal to the Minister to see
that at least four or five places out of
the 20 should be given to agricultural
labour. Even the other day in the Far-
mers’ forum, I know from the Mysore
State only big landlords and coffee plan-
ters had come, but not the real common
man. They may not know; if some of us
had been asked, we would have given the
names of agricultural labourers working
on the land. I have been repeatedly urg-
ing and demanding on the floor of the
House that proper attention should be
p:;d Btc])] agricultural labour. I support
this Bill.

F AT F qF dew F S w9 (HEE)
fear &, 9w & faa
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They should be rat-proof.

=iy e : 98l 98 T @A ?

Mr. Deputy-Speaker : Hon. Member's
time is very limited. Therefore he should
not enter into controversies.

dfea do GHo frmrd : W FR
ws_ e & g & A g a9
FEET | AT AR T A W ?

Shri Tek Chand: Not riots but rats.

qfeq $1o w0 faard ¢ Fa9 WA
& @ 33 T O ) qgwl A N W A
F1med Far AR qg €

Wo Torix fag : wEX § aY sweHt At
AT E

Mr. Deputy-Speaker: Order, order,

Let ¢he hon. Member proceed. What
kind or species of rats there are is not

the issue now. He can proceed direct .

with the speech.
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the Central Government.”
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“seven members to be nominated
by the Central Government.”
F Sl #T BF G aww qEr | QA WD
Few wae Mfde FOM | 59 a8 T
forar gt g fF @ sfwfaas Fw g
¥ o ag e &
“ten members to be nominated by
the Central Government”.

T Am-sietae g a1 A T &
AW Tl

Shri A. P. Jain: Representing the
Central Government.
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“Honesty and efficiency: On
these it is needless to dwell. There
is evident in India today a sad lack
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of honesty in different degrees and
at different levels of administration
and governance.”

I Y | TW 4D § ;A T

“To exchange the landlord for
the tax-gatherer, the merchant for
the agent of state monopolies and
the moneylender for the State Bank
official may prove to be not progress
but enslavement.”
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Mr. Deputy-Speaker : There is only
one hon. Member, Shri Suriya Prashad.
He is desirous of speaking. I do not
think hon. Members would disappoint
him. We may sit four or five minutes
after' 6 p.m.
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Shri A. P. Jain : Mr. Deputy-Speaker
Sir, I am grateful to the Chair for ex-
tending the time for this Bill. The in-
terest......

Mr. Deputy-Speaker :
tinue tomorrow. We may
now.

6.05 P.M.

The Lok Sabha then adjourned till
Half Past Ten of the Clock on Friday,
the 11th May, 1956.

He may con-
adjourn





